LEGISLATIVE ASSEMBLY
DEBATES

FRIDAY, 3rd AUGUST, 1984
Vol. VI—No. 13

OFFICIAL REPORT

OONTENTS.

—

Statoments laid on the Table.
Tre Indian Iron and Steel Duties Bill—Referred to Select Committee.

SIMLA : PRINTED BY THE MANAGER
GOVERNMENT OF INDIA PRESS : 1934

Price Five Annas.




LEGISLATIVE ASSEMBLY.
Friday, the 3rd August, 1934.

"he Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President (The Honourable Sir Shanmukham Chetty) in the Chair.

STATEMENTS LAID ON THE TABLE.

Information promised in reply to starred question No. 133 asked by Mr. M.
Maswood Ahmad on the 16th February, 1934.

ALLowaNcEs oF ?HB TraveiLiNg Tickar INspeEctors oN THE East INDIAN
RaiLway.

The; Agent, East Indian Railway, reports : - .

“{(a@) (i) The Inspeotors of the ticket checking branch who are governed by the
old East Indian Railway Rules are éligible for night allowance utider the rules
applicable to them. L . o

(i) No allowances for Inspectors are mantioned in the Maody-Ward Report.

(b) The staff under the Bast Indian Railway Company's Rules were given the
option to elect the State Railway Rules for the grant of travelling allow-
ance.”

Information promised in reply to wnstarved questions Nos. 212, 213, 214 and 215
asked by Khan Bahadur Haji Wajthuddin on the 19th March, 1934.

GranT OF MiLraGE AuLowance To THE TrAVELLING TickEr CHEORING
STAFF.

212. (a) Travolling Ticket Examiners are charged with the duty of cheoking passen-
gers’ tickets in trains. ’ i .

(b) The Guard is the Railway servant in charge of a train. Persons who are ordinarily
held to be ¢ Connected with the-charge of a moving train  ate tie eagine staff, an Aasistant
or Conductor Guard, & brakesman and, in soms oases, a road van clerk.

(¢) From the information now furnished by railways it appears that the only staff
who get mileage allowance and who are not conneoted with the charge of a train are Travel-
ling Ticket Examiners on the Burma Railways. This information had not been received at
the time that a reply was given to Sardar Sant Singh's question No. 1363 on the 11th
December, 1933, and the question as to the withdrawal of that allowance is now being
referred to the Agent of the Burma Railways.

GRANT OF MILEAGE ALLowANCE TO THE TRAVELLING Ticker CHEQKING
StAFP.
2138. The Agont, East Indian Railway, reports-as follows :
" (a) and (). No.

CoNpucror GUARDS ON THE EAsT INDIAN RAILWAY.

214. (a) Conductor Guards travel by night on msil trains and their duties are to look
after the safety and comfort of passengers,

(b) On the trains-on which Conductor Guatds are provided, they perforin a part of the
duties ordinarily allotted to a Guard and as such they have duties connected with the chargo
of a moving train.

(c) Yes. ,

) (959 )
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Duries oF AN ENGINE KHALASE,

215. (a) The Second fireman is not in charge of a moving train, but is coniidered
oconnected with the charge of & moving train.

(b) The general rules applying to * Firemen ” apply to all classes of firemen with
equal force. :

(c) Raking out the ash-pan, breaking up and passing forward of coal on the tender,
assisting in cleaning fires and such as other duties as the driver may order him to carry out.

(d) Seoond firemen are ordinarily paid mileage allowanos or overtime, in the same way
as all other locomotive running staff.

Information promised in reply to unstarred questions Nos. 8, 9 and 10 asked by
My. Gaya Prasad Singh on the 18th July, 1934.

CoMMUNAL COMPOSITION OF THE STAFF IN THE INOOME-TAX DEPARTMENT,
BraAr AND Orissa.

8. (a) and (b), Statements are laid on the table.

(¢) Three Incom3-tax Ofirers and thres Assistant Income-tax Officers were promoted
to the grade of Assistant Commissioners and Incoms-tax OMoera, respectively. As regards
non-gagetted staff, the number of promotions in the various grades was sight.

(a) Statement showing the total Number of Gasetted and Non-Gassttcd Officers
emploned in the Income-tax Departmeni, Bihar and Orisse, and the number
Delonging to each Commumity.

Tls | s
£}
1128
Posts. E 5 P .5 ‘é Remarks.
AR IERR NS
g |3 g 215|8
Gazetied.
Commissioner .. . 1 .. 1
Assistant Commissionerof | 3 (a)] 1 2 .. .. <+ | (a) One temporary.
Income-tax. (b) Brahmo.
Income-tax Officers o116 6 7 2 1 -+ | * One appointed tem-
porarily as Assist-
ant Commisejoner
of Inocome-tax,
Non-gazetled.
Inspectr-Accountants 17 (c)] 6 4 4 2 1 | (¢) One officiating.
(permanent).
Inspectors (temporary) .. | 9 41 | 3 1 1 .
Clerks (permanent) .. |88 42 |21 16 5 4
Clerks (temporary) .. |80 12 o 6 1 2
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(b) Btatement showing the Number Appointments passing genoy
Finance Ad, 1931. inm“d;%nﬁsmofm Wm wa"m

and Orisea.
Services. | No. of new
ments mw

Assistant Commissioner .. . e . . 1
Inspector of Income-tax— ‘ '

Permanent .. .. .. . .e (]

Temporary .. .. . .. .. 9
Clerks (temporary). .. .. . . e .. 30

CoMMUNAL COMPOSITION OF THE STAFF IN THE QFFICES OF THE ASSISTANT
CoMMISSIONERS OF INCOME-TAX, BIHAR AND ORissa.
9.

Siatement showing the Number of Asesistante of Varions Communities amployd in the Offices of
the dssistant Commissioners o,( Imnu»lac:. Btlmr Orisea.

Bohue Bongtloo-’lfnhlm-~ Orlyu. Chri'ﬁtnl | Rumlrh.
Hindus. | Hindus. | madans.

Office of the Assis-
tant Commis-
sioner of Income-
tl:x, Central

ange— .
Hoad Assist- 1

ant.

Sheristadar . 1
and Exa-
miner of
Accounts.

Other Assist- 2 .. e

ants.

Office of the Asaist-
ant Commis-
sioner
Inocome-tax
Southern

Head 1 . . .. This ml
Assistant. comprises of
Sheristadar .. 1 e .. Orissa

and Exa- Chota Nagpur
miner of where oo
Accounts. ' Behareo lihl
Other  Assist- 2 R . .. to ‘serve,
ants,

QOffice of the Aseis-
tant Commis-
sloner of
Inocome-tax,
Northern

g::gbAnht- 1 .. . .

Tem ry—-
heristadar "1 . . v .

and Exsaminer

of Aoccounte.
Other  Assis. 1 . .. . .o
tants.

TZ58LAD — ' ' ’ ‘ ad
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ALLBGATIONY AGAINST THS BUPEKINEENDENT I8, TuB OF¥ioR oF THE
CoMMISSIONER OF INOOME-TAX, BIHAR AND ORissA. -

10. The answer is in the negative.

Information promised in reply to starred questions Nos, 152, 133, 135 and 189
asked by Mr. M. Maswood Ahmad on the 19th July, 1934,

CoMMUNAL COMPOSITION OF THE STAFF IN THE INCOME-TAX DrPARTMENT,
Braar AND Orissa.

'182; (o) THé reyuired statements are latd on the table.

(®) Yes. ' '

(¢) These appointments were filled before the issue of the revised orders by Govertr
ment. The poroehtage of Muhsmmadans on the ministerial staff was 18-4 and as they
foPesa only 113 per cert. of ths totyl popiilition of the Province, they had no preférential
claim #0 etther of thess two posts. They were, therefore, filled striotly in accordance with
merit.

N

a) (§). Statemen} showing tt)I:LNumber of Persons of Different Communities in Various Gazetted
and Non-?udcd P, of Bihar and Orissa, Income-taz Department, ad stood on the 18
April, 1931.

. ‘ Y Europeans \
Biharee | Domiciled . : Indidn
Hindus. | Bengalees. Muslims) Oriyea. (i;d?;:ﬁ:_o' Christiane, | Bemarks.

Commissioner .. 1

Assineet  Com- | .. 1 1

Income-tax Officers) 8 | 6 [ 1 2 1 .

: ;
Assistant Incomé- e 2 1 ' .. Su
tax Officers. ; {

Inspector-Accourdt-| 5 3 2 1

ants.
Ministerial Oficors | 42 23 18 5 .
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W Hemes thaNu cququ}a'mnt Comomunities in. oo
 Won Gatted ind az Do ariqua.
April, 1931, up.gmda,\, "’ Orissg,: partment, reiruited af o

(a) (¢5). e :
Biharee | Domiociled ) Chris- ‘
—_— Hindus. |Bengalees.| Muslims. | Oriyas. tians. | Remarks,
Assistant  Commis. 1 %(a) f
sioners.
I_nooma-ux Officers . . . V .
otor-Accountants 1 1(b) 2 1 1
ermnent) .
Inspector-Accountants 4 3 1 1 ‘e
emporary ). )
Ministerial  Officers . .
(Permanent)
Ministerial  Officers 13 ) [} 1 2
(Temporary). ’

(a) One temporary. ‘The appointments were made by promotion of the 8 senior Tnoome-
tax Officers. o '

(b) Officiating.

OVER-REPRESENTATION OF DoMICILED BERGALIS IN THE INCOME-TAX
DEPARTMENT, BIHAR AND ORISSA.

133. In the absence of any commonly acoepted criterion of aver-ropresentation I am
unable to answer the Honourable Member’s question. I might however inform him that
only 2839, of the total strength consists of domiciled Bengalis.

PREPONDERANCE OF .ONE COMMUNITY IN THE INCOME-TAX DEPARTMENT,
Biuar Axn Onissa.

185. Tho answor to the fivst part of the question is in the afirmative. As regards the
latter part, steps are being taken in the direction desired by the Honoursble Member
and presumably the recant orders of the Government of India’ pubhshod in the Gavette of
Indu of the 7th July, 1934, will assist in this object. Out of 163 permanent and temporary

tments in the province, 71 are held by Biharee Hindus. 48 by domiciled Bengalegs,
by Muhammadans and 17 by Oriyas and aboriginal Christians.

GIRIEVANCES OF THE STAFF IN PHE INCOME-TAX DEPARTMENT, an ,um
ORIBSA., .

189, (a), (b) and (o). I regret that I have been completely unnble to’ tm« ﬂle
artieles reforred to and I.am, eertumly unawsze of the axistence of t:g queh diq[gnm&ep
88 the Jongurable Membe.t gsugges ; I may, however, say that. t il)l er 18
glways ready to recelve repreaentqt ons from his staﬂ an to- give them ﬂ ﬂp eom
aldbrutiuu thm merit ;

R B N e Lol e ::"f’i?v
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Information: promisedin roply 1o starred queston. No. 298 askod by Mr. Sitakanta
I Mahapatra on the 30th July, 1934. et
RECBUITMENT OF ORIYAS IN THE SALT DEPARTMENT.
(a) None.
(b) Does not therefore arise.

-

THE INDIAN IRON AND STEEL DUTIES BILL.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
House will now resume consideration of the following motion moved by
the Honourable Sir Joseph Bhore on the 31st July 1934 :

¢¢ That the Bill to provide for the modification and continuance of the protection
afforded to the iron and steel industry in British India, and to imposc un excise
duty for rcvenne purposes upon certain steel be referred to a Select Committes con-
sisting of Nir Abdur Rahim, Mr. H. P, Modyv, Diwan Bahadur A. Ramnaswami
Mudaliar, Mr. B. Das, Mr. 8. O. Sen, Lala Rameshwar Prasad Bagli, Mr, R. 8.
Sarma, Sir Hari Singh Gour, Mr. Sitakanta Mahapatra, Sir Leslie Hudson, Mr, Muhsm-
mad Yamin Khan, Mr, Muhammad Muazzam Sahib Bahadur, the Honowrable Rir James
Grigg, tho Honourable Sir Frank Noyce and the Mover, with instructions to report
on or before Monday, the 13th August, 1934, and that the number of members whose
presence shull be necessary to constitute a meeting of the Committee shall be five.”’

Diwan Bahadur A. Ramaswami Mudaliar (Madras City : Non-
Muhammadan Urban) : Mr. President, it is with a feeling of considerable
embarrassment that I rise to intervenme in thix debate, an embarrass-
ment which is due, not indeed to the fact that I find myself for the first
time on my legs in this Assembly, but is more acutely due to a realisation
of my own shortcomings and my capacity to enter into a discussion of
g0 technical a subject as the one before the House. I wish I could have
commanded the agility of mind and body which enables my Honourable
friend, Mr. Mody, to lie on hard steel with as much ease as he lies on
soft eotton. (Laughter.)

The Honourable Bir Joseph Bhore (Member for Commerce and
Railways) : Is that parliamentary language, Sir !

Diwan Bahadur A. Ramaswami Mudaliar : T am surprised that my
Honourable friend should have misunderstood what T stated and given
so unfair an interpretation to my words. I did not say that he was
lying about it ; I said that he can lie on hard steel with the same facility
with: which he lay on. if I may say so, soft cotton. Therefore, I say that
it is with considerable embarrassment that I rise to speak on this sub-
jeet. ‘ x
“ 1 do not wish to detain the House on a disquisition of the part that
the steel industry has played in this country, on the special utility that
the Jamshedpur Works have proved to be of to this country and on the
many improvements that have been carried out in that great industry.
Tt is unfortunate, but it is nevertheless true, that the fortunes of the
steel industry in this eountry are so inextrieably, so vitally, and so over-
whelningly connected with the fortunes of a single firm. That has led
to.a great deal of delicacy in the handling of this gestion during the
past few years, and successive Commerce Members have acl_mowledged
that that delicacy was inevitable in the handling of this question.
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It is a delicacy which the House ‘can éasily  tmderstand, and -frox
prolonged laughter which resulted from ay‘-‘ feuz pas ,‘3’ o?l:lny f;?::no'if
able friend, the Deputy President, you will easily appreeiate: that that
dehcqu appl';es as much to those on the Treasury Benches as to those
who sit on this side of the House. In fact, I do not think that even Pre-
sidents and Members of Tarif Boards, Commerce Members, Finance
Members, Leaders of the Opposition, and Leaders of the Parties, or in-
dw:dua} Members of the Assembly, have been free from that delicacy,
to put it in the most parliamentary language that I can think of. But,
nevertheless, the duty that one has to perform on behalf of one’s consti-
tuency has to be performed, and, therefore, it is that I find myself on
my legs today to speak a few words on the subject.

I do not propose, as I said, to dilate on many points regarding the
steel industry at Jamshedpur. Other gentlemen have done it mueh
more ably than T can. 1 shall confine myself mainly to the specch of my
Hounourable friend, the Finance }ember, a speech on which I may eon-
gratulate him, because, bereft-as it was of polished rhetoric, it still had
& great amount of subtlety about it, and it iy that subtlety that T pro-
pose to examine this morning. 1 shall confine myself to three or four
aspects of this gunestion of steel protection, first, whether the remaval of
the revenue duties on tested structurals and plates is justified, whether
it is a proposal which the Tariff Board could have legitimately made, and,
whether it ig a proposal which the Government could have legitimately
accepted. I shall then propose to deal with the question of galvanised
sheets and the reduction of duty that has been proposed hoth by the
Tariff Board and by the Government on galvanised sheets. I shall then,
if T find time, deal with the question of the engineering firms and how
they have been affected and will continue to be affected if the proposal
regarding the removal of the revenue due on tested strueturals is carried
out and other proposals in the Bill connected with fabricated steel are
scecepted. And if T find time, I shall touch on the question of Mr.
Dalal’s concern for widows. (Laughter.)

The Honourable the Finance Member said that the removal of the
revenue duty was a very simple transparent proposition, that it did not
admit of any discussion at all, and ihat it was so simple that he was
surprised that my Honourable friend, Mr. Mody, and my Honourable
friend, Mr. Raju, should have raised any objection to it. He made n
great point of the fact that Mr. Mody was confusing the revenue dutics
with protective duties. We, in this House, are accustomed to hear, with
bated breath and whispering humbleness, the dictum of Finance Members.
We have heard them during the last 15 years, and we have heard them
without being any the wiser for them. Tt is not surpriring, therefore,
that we have this diectum from the Finance Member that Mr. Mody con-
founded the revenue duties with protective duties. May T add that the
Finance Member has been equally guilty of confounding revenue duties
with protective duties and that the whole course of his argument on the
subject will show, as I propose to prove later, that he has been a vietim
himself to that confusion. The Honourable the Finance Member re-
ferred to the Fiscal Commission’s report on that subject, a report which
is admittedly an admirable one, a report on which everybody relies, both
on this side of the House and on the other side. And what does the
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[Diwan Bahadur A, Ramaswsmi Mudaliar.] +
Fiseal Coramission sgy om the inM:er L bet me “quote the mkvaht
paragraph, pmmph R S
¢ Phe hu'iﬂ, as ‘we envisnfe it will be a eombupanon of revenue and protect:ve
duties, 'The’ h:mtmg tariff wil form the ‘basis ot the révenne duties and will hecomé

progresaively modified as the duties on ‘particular Mmoaltm ure snecunv«ly Actor-
mined on.a protectienist principles.’’

That is to say, the basic revenue duty will be increased as protectw

measures are being adopted by the country. Then the Fiscal Commis-
sion continues :

‘“ Even when this proeess, however, is complete, there will remain a large residue
of purely revenue duties, and these it should be open to Government to vary from
time to time on purely revenue considerations.’’

The point that my Ilonourable friend, the Finance Member, has to
prove in this cage is that from purely revenue considerations he felt
hound to vary the duties that have been ;mposed on the tested structurals.
Is it his case that from a purely revenue point of view he has felt it
incumbent to come before the Houre and say that these revenue duties
should be removed ¥ My Honourable friend, the Finance Member, no
doubt said that a case may arise when even a revenue duty may be so
prohibitive that no revenue is derived on account of that duty, that it
defeats its own purpose. Is my Honourable friend in & position to prove
that with reference to this revenue duty it has been so prohibitive that
no revenue is accruing from the imposition of this duty ¢ The sea-borne
statistics prove a complete negation of that case. They prove that under
the duties as they exist now, a great amount of steel has come into this
country. The amount of duty may be small. The Finance Member,
now beginning his term of office, may feel that three lakhs or seven lakhs,
as it is interpreted by the Tariff Board, is a flea bite. But I assure him
that as months and years roll by he will find that every lakh, ecvery
single thousand rupees, is of vital importance to him. e has himself
admitted in another part of his speech that the sugar duties are not
likely to produce results as was anticipated and also that the match
excise duty is not going to result in the manner......

The Honourable Bir James Grigg (Finance Member) : T did not
say anything of the sort. T simply raid that nobody knows what the
result of them will be.

Diwan Bahadur A. Ramaswami Mudaliar : Let him take it from me
that the Fmance Mcember on the last occasion. anticipated a certain result
and that is not going to come to him when the month of March of 1935
is going to dawn. Now, Sir, T suggest that the Fiscal Commission can-
mot be his authority for stating that these revenue duties can be removed.
On the other hrmd the Fiseal Commission completely negatives his posi-
tion, and, it shows tlmt he cou]d only remove that duty when on account
of revenue considerations he is in # position to do so. I will come later
to the considerations that prevailed with this Government, as I under-
stand it, in removing these revenue duties. There was another peint
with reference to the Tariff Board to which my Honourable friend
adverted. It is a fact that it was a curious and novel procedure for a.
Tariff Board, appointed ‘to examine the question of proteetmn to an,
industry, to make a recommendahon about the remeyal -of. revenue. duty
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which has nothing to do with the protection of the industry. My Honour-
able friend quoted with triumph, on more than one occasion, in the
course of his speech, a reference tn paragraph (c¢) of the terms of
reference to the Indian Tariff Board and that reference relates to the
Resolution that was adopted by this Assembly when the question of
appointing a Tariff Board was first considered. My Honourable friend
stated in the course of his speech that he was handicapped on account
of the fact that he was new to parliamentary institutions and was for
the first time making a debating speech. May I suggest to him that he
is handieapped Ly more than that fact. He is certainly handicapped
by the fact that, on account of the shortness of his stay so far in this
country, he has not had the time to stndy all the past literature on the
subject, to know exactly what had happened before, and, to know the
relevancy of the considerations that prevailed at one time. It is only
natural. Nobody can blame him for that. Let me refer now, Sir, to
the actual Resolution which was adopted by this Assembly and which
is adverted to in the terms of reference—paragraph (¢). I will read out
the relevant portion. May 1 suggest, Sir, that it is very difficult to
read extracts in this light. May 1 suggest that a table lamp may per-
haps be provided for the purpose, for any individual Member who may
like to have it ? T make this only as a suggestion.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Chair has itself felt that the lighting arrangement of this Chamber is
even more defective than at Delhi, because, if the curtains are removed,
the glare becomes too great. The Chair is glad that Sir Frank Noyce
is here to take note of it.

The Honourable Bir Frank Noyce (Member for Industries and
Labour) : I shall be glad to do my best to see what can be done to
improve the lighting of the Chamber.

Diwan Bahadur A. Rameswami Mudaliar : The relevant paragraph
in the Resolution of 1923, which was adopted by this House, was this :

‘¢ That in the application of the above principle of protection regard maf/ be
had to the financial needs of the country and to the present dependence of the Gov-
ernment of Indin on import, export and exeise dutics for a large part of its revenue.”’

This is an unquestionable proposition, Mr. President, because the
extent of protective duties may be such that the reverme may be ae-
tually wiped out. T do not quarrel with the proposition, but to find
anthority in that proposition for the statement that the revenue duties
which are returning a certain amount of revenue to the country should
be removed, because a reference was made in this manner, is, I think,
wholly fallacions. My Honourable friend, the Law Member, knows that an
eminent Judge in a certain case in the Madras High Court, with reference
to a breach of contract case, said that the plaintiff must prove that he
is damnified. Now, what Sir Charles Innes was trying to make out here was,
that if the Government of India were demmified in their revenue returns,
then the Tariff Board has to take into consideration the revenue position
of this country in considering its proposals. If my Honourable friend
goes through the speech of Sir Charles Innes, he will find that he has
there explained this portion of the Resolution. And may I heve state,
Sir, that the amended Resclution was moved by Sir Charles Innes: him¢
splf and the, phraseology was- the phraseology of Sir Charles Innes, He
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will find the reason explained clearly in the terms in which I have ex-
plained it.  The Fiscal Commission had made a recommendation that the
export duty on hides and skins should be removed ; it had made g re-
commendation that the excise duty on cotton should be removed ; it
bad made a recommendation that certain bounties should be given to a
particular industry. Now, the Commerce Member was faced with the
position that if he simply said that he accepted the Resolution which was
moved for the first time in this country in favour of protection, he would
be faced with all those alternatives which the Indian Fiscal Commission
had suggested. Therefore, he took the precaution to say that, if his
revenue dropped. he was bound to take that into consideration before he
accepted the protectionist policy. Now, my Honourable {riend has come
forward with a converse proposition and says that even if his revenue
is good, still the Tariff Board has m right to say : *“ Give cut a portion
of the revenue not to protect an indusiry in India, but also to proteet an
industry abroad . In support of this argument, my Honourable friend
has veferred to the faet thar, under paragraph (¢) of the terms of re-
ference, the Tariff Board had a right to go into this question. I say that
it had no right, and I most emphatically deny that right. T hope it will
not be made a precedent and the fact will be taken rote of that the
Tariff Board did not consider the question impartially and fairly on the
merits of the industry concerned.

An Honourable Member : What about the present ?

Diwan Bahadur A. Ramaswami Mndaliar : As I was saying, the
Indian Fiscal Commission had made recommendations which would re-
sult in the loss of revenue to Government in various ways. Referring
to these recommendations, Sir C‘harles Innes said :

‘¢ These recommendations involve either o direct sacrifice of revenne or direet
expendilure on the part of the Govermment if it is a question of hounties, and I
think that it will be clear to everyone that in considering recommendations of this
kind we musl take careful note of the state of the finanees.'’

Then, he wound up the debate with this passage which I commend
to the attention of the Honourable the Finanece Member :

‘T do not wish to make too much of this point (that is to say, how far revenue
congiderations must prevail over considerations regarding protection to an industry).
After all, one of the main advantages cluimed for a policy of protection is that the
indnstrial deyelopment will add ultimately to the wealth, and, therefore, to the taxable
capacity of the peaple. My point is that the tramsitional period must be difficult
and that we must always keep in view the danger of disorganising the public finance
by too rapid imd too violent actioh. 8o it would have been easy for me to omit all
referehce to the financial situation. After all, we are concerned today only with the
principlo of protection, and it would have heen easy for me to omit a1l roference to
the fuct that lhe financial situation may operate as a break on the application of this
policy. But, Bir, the fact stares us in the face, and would it be honest for a
;es;;o;xei’blo Government and for a respounsible Legislature to shut its eyes to the

ne ‘ ‘ - ' '

- That was the consideration that moved the Honourable the Commeree
Member, I take it, in making his terms of reference and to call the
@ttention of the Tariff Board very rightly to this aspect ‘of the question.
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. Now, Bir, let me take the recommendation of the Tarif® Board on
this subject. They say : '
~4¢ We recommend that no duties should be imposed for “revenuc purpdsés on

tested stractorals, tested plates and billsts for -rolH hi s
protention.”’ ! P ot re-roling  nome of which require

The question is not a question whether they require protection, If
they'do not require protection, do not make any recommendation re-
garding protcetion. But what business have you to remove the exist:
ing revenue duty which was not a protective duty ? I shall, later on,
if T have time and when I refer to the engineering firms, try to point
out that even the revenue duty has got to be treated incidentally as a
protective duty, and that is why we are complaining against the removal
of that revenue duty, apart from the fact that the finances of this country
today are less to that extent. And then the Tariff Board says that it
will be a great handieap for public utility concerns. Now, the Tariff
Board had a great deal of evidence before them. They considered all
aspects of the question.  They examined many Government witnesses also,
at any rate they got written stateme:ts from them, and I think this is
the most hollow of pretensions for the Tariff Board to suggest that public
utility concerns will be damnified if this revenue duty remains. Now,
let us examine it for a moment. Public utility concerns are either
carried on largely by the Government of India or by Local Govern-
ments. So far as they are carried on by the Government of India, it
does not make a penny worth of difference whether the duty is levied
on it or not, so far as the incidence of that duty is concerned ; it is
only an adjustment of financial resources from one pocket to another.
Supposing the duty is levied on tested structurals and the Government
of India undertake the construetion of a bridge and have to pay &
duty on those things, it merely means that the whole bridge costs so
much, the amount of duty that is eollected on it is transferred to the
Customs Department and is collected. as customs revenue by the Gov-
ernment. It is true that in the case of what may be called remuncrative
enterprises the amount of incidence of that duty may have an effect in
postponing the inauguration of a remunerative project, but even so, so
far as taking off the duty on the Government of India is concerned, there
is no difference whether the tariff duty is levied or not. 8o far as the
Provincial Governwnents are concerned,—and the Tariff Board talks so
mueb of public utility eoncerns—is it in a. position to suggest that any
Provincial Government can undertake large public utility concerns ¢
And this Government of India which clutches at this recommendation onx
such fallacious grounds, is it in a position in the near future to lay down
a plan of public utility concerns which it can undertake ! My Ionour-
able friend, Mr. James, the other day in a very excellent speech regard-
ing the subjeet invited the Goverument of India to undertake large
public utility. concerns and to initiate a loan policy, 8o that the present
economic depression in the eountry may be lifted. There was no res-
ponse, sympathetic or otherwise, from the Government Benches, and why
try to put this forward as a reasgn when we know perfeetly well that
the position of most Local Governments is so shaky that they . cannot
possibly undertake publia ntility eencerns on any large scale whatsoever 1
As 1 said I sball leave the question thers, so that I may come et a later
stage of my argument back to.it-when T deal with the question of engi-
neering firms. ST '
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now come to what I call the most extraordingry. the most novel and
the most surprising of all proposals of the Tariff Board, and may I add,
§f 1 may say so. the most improper of the propesals which the Government
of Indiz have accepted. I come to the proposal relating to galvanized
gheets. The Honourable the Finance Member has laid stress on that aspect
of the case. He has said and guite rightly and quite honestly, if I may be
permitted to say so, that the proposal of the Tariff Board. relating to
galvanized sheets is one of the most vital and one of the most important
p_ropgsals of the Tariff Board. T aceept that statement ; it is se, but from
2 quite different point of view from that from which the Honourable the
Finance Member thought it was important. It is important as showing
the complete lack of judicial impartiality with which the Tariff Board has
oxamined this question. (Mr. B. Das : *“ Hear hear.”’) What is the case
about these galvanized sheets ? You, Sir, were at one stage very intimate'y
connected with the consideration of the question. There was a duty on
galvanized sheets according to the recommendations of the Tariff Board
of 1927, accepted by the Government, of Rs. 87 per ton whether the gal-
vauized sheets came from Great Britain or fromn foreign countries. The
galvanized sheets industry felt that, owing to the drop in prices, the pro-
tection given to it was not sufficient, and, in the year 1930, they applied to
the Government of India for examination of the whole question by another
Tariff Board. if necessary, so that the protection might be increased to
what might be necessary for them to obtain a fair selling price. The
Government of India thought there was a primu facie case made by the
galvanized sheets industry in this country and they appointed a Tariff
Board who examined the whole question. The President of the present
Tariff Board, Dr. John Mathai. is a personal friend of mine, and I have
the highest regard for him. e happened to be a Member of that Tariff
Board also, and the terms of reference—and T would invite the attention
of the Honourable the Finance Member to the terns of reference—the terms
of refercnce which the Govermment of Tndia then jssued were to report
““ whether galvanized sheets of Britisn manufacture ''—not foreign— ‘‘ave
being imported into British India at such a price as is likely to render
ineffective the protection intended to be given ’’. The Tariff Board went
into thé whole question and suggested an increase of another Rs. 37 per ton
on these galvanized sheets, so that the import duty then came to Rs. 67.
1 hope the House is not wearied (Voices : ‘‘ Go on, go on ’’), but I find
it necessary, to develop my argument, that T should be able to give the
whole history of this case, both for the benefit of the House, and, if 1T am

not impertinent, for the benefit of the Honourable the Finance Member.
Now, when this duty of Rs. 67 was passed by this House, it continued
for some time in operation. Then ecame the brilliant idea of aneéther
Finance Member of the Government of India, Sir George Schuster, and
1 do not apologize for making a reference to it, because, during his pue-
sence in the Treasury Beneches here, T did maké a reference to that aspeet
of the cage. Tn September, 1931, he levied a surcharge on all customs
duties of 25 per eent. The then Finance Member took pride in the faet
that these customs duties and the surcharges were se scientifically examin-
¢ and so precisely arranged that robody on this side of the House could
find a flaw in them and he threw out the challenge—and my Henourable
friend can refer to that speech—to.any Member inside this House» or out-
side to show in what respect and in what manner the customs daty. could
be varied and whether the law of diminishing returns had begun o aperate
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with reference to such duties. In donriection with the sugar excise duty,
‘it wys my painful privilege to point out to the ther Finance Member that
here at least was a case of saurcharge put ofr without thought, without
foresight and without any idea of its effect on the revenue derived and that
it dees not require even the precocious lad of Maeaulay to find out that
#' surcharge on what are called protective duties for revenue purposes is
an absurdity ; and yet it did not strike the then Finance Member and the
Finanee Department and the surcharge was levied as much on protective
duties as on purely revenue duties. The first case, therefore, was the im-
propriety of the sureharge on sugar for which we had to levy a eountervail-
ing excise duty, and which I still consider is one of the most objectionable
of duties. The second case we now come to is the surcharge on all these
protective duties, and that raised the duty on these galvanized sheets from
Rs. 67 to somewhere like Rs. 833. When the matter was in that stage, you,
Sir, went as one of the members of the Ottawa Committee, At the
Ottawa Committee, the case of galvanized sheets loomed large. It was
one of the most vital things that the British Delegation had to deal with,
and you will realize—and you would have told us so if you were on these
Benches—with what anxiety they were concerned over a satisfactory
wettlement of this question of a duty on galvanized sheets. Youn had a great
deal of negotiation on the subject, I do not know, but T am fairly certain
that the highest politicians and statesmen of Great Britain were anxious
to come to a settlement with you and your colleagues on that subject, and
ultimately you came to a settlement on the subject. What was the settle-
ment ? {et me read a few sentences from the Report of the Ottawa Com-

tiittee :

““ The inrportance of the trade in gnlvanised sheet to the British Tron nnd Ktdel
Industry may bhe gatged from the fact that in 1927-28 the value of gnlvamised shect
accounted for half the value of the total imports of British steel into ladin, nnd evem
in 1031-82 it was still 30 per cent. of the value, but between these two yeurs the valug
of tho imports of British galvanised sheet had fallen from Rs. 7.2 crores to Rs. 1.03
orores. 1t will ba evident from these figures how gravely the new competition from
Belgium had #ffected the British industry, more especially because it became intelise
st a time when demand was declining and prices were falling. Here, if unywhere,
meagures caleulated to bring relief—provided always they were consiatent. with the
intevests of indis—were most likely to be of value. But conversely, of all the volled
steel products on which protective duties have been imposed, grlvanised sheet is the
onn where it ix easiest to make concessions without detriment to the interests of the

Indian industry '’,—

and you recommended that if galvanized sheets are rolled out of Indiaft
bar, a duty of Rs. 30 a ton may be levied. If they are not rolled out of
Indian bar, but if they are rolled out of English bar. then a duty of Rs. 53
may be recommended, and that, if they came from continental places, a
&itty of 88 may be recommended, and you advised the Government of
India and the Legislature to accept your recoismendations :

‘¢ If the epecial arrangements ¢onnected with the duties on galvanised sheet were
to be ameceptablc to Endia, it wns indispensavle that they should furnish reasonahle
security that any increase in the sale of British galvanised sheet in Indin should be
aceompanied hy an equivalent increage in the sales of Indian sheet bar in the United

Ringddi.”’

Now, the concrete fact and a vital factor in the whole of the arrange-
erft- was that Indian sheet bar should, to that extent, be imported.to
gﬁg\‘ and and come back again as galvanized sheet in this country. I
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the Honourable the Finance Member to remember it, because I know that
the very respected Tariff Board has not remembered that faot :

“ If the duties were so adjusted that the British maunufecturer had nou induee-
ment to use Indian sheet bar when making sheet for the Indian market, it would fail

40 achieve omne of its primary objects, mamely, the securing of a fresh outlet for
Indian steel.”’ : i

You repeat over and over again, you emphasize the fact that the
crux of the whole Agreement is the fact that Indian bar is being imported
into England and comes back again as galvanized sheet :

¢“ It was impossible to obtain the necessury sssurances on this peint st Ottawa

and it wns on this account that the final settlement had to be postpone¢d until further
discussions had taken place in London.’’

And, as you are aware, a final settlement was arrived at in England
by an exchange of letters between Sir -George Rainy and Sir Horace
Wilson :

‘¢ As u result of these discussions we have received assurances that the repre-
soutatives of both industries are satisfied that, with a difference of Rs. 23 a ton
between the (uty on sheet made in the United Kingdom from Indian sheet bar and
sheet mado from other bar, it will be possible to do business at prices satisfactory
to both industries, so that the extended use of Indian sheet bar is assured.’’

Again, you emphasize that fact :

‘‘ That being so, we are satisfiod that the scheme is one which we can recommend
for adoption by the Imdinn Government and Legislature.’’

You recommend that this scheme should be in force till 1934, when
the whole question will come under review by the Indian Tariff Board
and when necessary arrangements can be made according to the recom-
mendations of the Indian Tariff Board. Now, let us look at the Tariff
Board report and its recommendations. This is what the Indian Tariff
Board say on the subject :

¢ In the ense of galvanised sheets, however, we have estimated the dutics on &
different basis. Sinece November, 1932, the price of galvanized sheets has been fixed
at an artificial level under the Ottawa Agroement. No direct information is therefore
available rogarding the level of market prices under ordinary competitive conditions
and our cstimate of market prices has in consequence to be based on somewhat
arbitrary considerations.’’

I will refer to that later. They continue :

““ The advantages offered to India in return for the preferential duties on gal-
vanized sheets under the Ottawa Agreement were first the exemption from import duty
and facilities for the sale of a specified quantity of pig iron in the United Kingdom
and, secondly, the provision of a definite market in the United Kingdom for Indian
sheet bar.”’

Now, let us take the second condition first. I will come to the first
condition later :

‘‘ The latter is now of much less importance to India than at the time of the
Ottawn Agreement because of the increased capacity for the manufacture of sheets

in lndi’a and the posaibility of a larger demand for billets from re-rolling mills in
Tndia.’ '

Therefore, one of the important considerations in coming to this
extraordinary agreement at Ottawa, namely, that Indian sheet bars will
be used for making galvanized sheets in England falls to the ground, es,
gecording to the Tariff Board inquiries, India is not in a position now to
export her bars to England and have them manufactured as galvanized
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sheets. The internal consumption has grown, and it is 8 matter for congra-
tulation that it has grown, and India is not in a position to send these
things abroad. Now comes the second condition they are speaking of—
about this pig iron. I wish my Honourable friend, the Commerce Member,
had considered more carefully the advantages which would result from a
continnance of this agreement, when he, amid the acclamation and cheers
of this House, announced the grand fact that the continuance of the
agreement of free entry of pig-iron into England had been secured by the
Government of India. I do not congratulate the Government of India on
this action, when one considers the advantages which this country will
have to suffer by lowering the protective duties on galvanized sheets. What
i this pig iron, and how much of it is exported to the United Kingdom ¢
What is the profit which the Indian merchant gets out d6f this pig iron ?
My Honourable friend, Mr. Sitaramaraju, has already given figures to
show that the sale of pig iron to foreign countries is far in excess of the
sale to the United Kingdom. It was about 93,000 tons last year. The
previous year it was about 75,000 tons, and the year before it was
69,000 tons. One has to draw the balance sheet to know what the profit
on pig iron per ton is. At the moset, it is one rupee per ton, so that the
grand profit which the merchants of this country make by sending
90,000 tons to the United Kingdom ‘is Rs. 90,000 per annum, and the
Assembly cheered my Honourable friend when he made this announcement.
I beg of him to diseard that agreement. I beg of him to say to the United
Kingdom : Thanks to you. Our merchants will find markets for pig iron
elsewhere, and we are ready to allow pig iron to be exported to the United
Kingdom on the same conditions on which you are prepared to allow any
other produce from any of the other dominions, and, therefore, the main
consideration which weighed with you, when you entered into this arrange-
ment about the entry of pig iron into the United Kingdom, is of very little
concern to the industry. The profit is one rupee per ton and no more.
‘What is the advantage that we get by an agreement on this subject %

Mr. F. E. James (Madras : European) : Perhaps the Honourable
Member would be good enough to give the House the source of his in-
formation.

Diwan Bahadur A Ramaswami Mudaliar : I have been assured
by a good many men, who are in the best position to know about the Steel
Works at Jamshedpur and who have come to an agreement with the
Bengal Iron Works with reference to the import of pig iron into the
United Kingdom and to Japan and other places—the beneficiaries under
the scheme that the direct profit will be seven rupees per ton and the
direct and indirect profits combined is no more than one rupee per ton
and that they for their part are willing to forego the advantage of this
benefit in the United Kingdom for their pig iron. Now, Sir, as I said,
these are the trifling, trivial, almost negligible advantages that we derive,
but look at the balance sheet on the other side. My Honourable friend
may put it at five rupees a ton if he likes. I have no objection, but he
dare not and cannot possibly suggest that anything further can be got out
of it. Now, look at the advantages on the other side. I was reading thc
report of the Tariff Board, and I stopped at the point of the actual cost
of production in Great Britain.

The Tariff Board report says :

¢ No direct information is therefore available regarding the level of market
prices under ordinary competitive conditions and our estimate of market prices hus in



$74 LEGISLATIVE ASSEMBLY. [3RD Ave. 1934,

[Piwan Bahadur A. Ramaswami Mudaliar.] o
éonsequence to be based on somewhat arbitrary considerations. Twe alternative methods
have been operi to us first, to tuke the average price in the carlier half of 1032 and
adjust it for thu variation in the price of spelter since thut peod and sccondly, to
proceed on the dasis.of calenlation adopted by the Ottuwn delegation, namely, to
teke the United Kingdom price at the lowest figure which the delegation considered
would give a rcasonable return to the British manufacturer and to take the Continemtal
price at the lowest figure actually reached in recent importations. Under ordinary
eonditions we should be intlimed to adopt the firat method in estimating the mensare
of protection.’’ ' ' :

. That is to say, take the imported price of 1942 which was the actpal
price and make allowance for the increase of price in spelter, but they
have dropped that, though it was their legitimate duty. That was how
‘they could have catculated the real price, but they have dropped it. The
Tariff Board further says : '

‘¢ The United Kingdom prices in that case would be almost the swume as Conti-
fertal prices and there would be no scope for differential duties.”’

I ask the Honourable the Commerce Member and the Honourable the
Finanee Member to make a note of that statement. . If they had caleulated
on the basis of the actual price in 1932 before the Ottawa Agreement was
entered into and bad made allowance for the increase in the spelter price,
then the prices of the United Kingdom galvanized sheets would be almost
the same as the prices of Continental sheets. That has a very great
reference to the actual cost which they have adopted in an earlier part
of their report.

- If my Honourable friend will tarn to Table XXIII on page 54 of
the Report, he will find that galvanized sheet is stated to cost the United
Kingdom Rs. 160 and Continental Rs. 130 and the fair selling price for -
Indian sheets is Rs. 170. 'Fherefore, so far as the United Kingdom is
concerned, the duty is put at Rs. 10, whereas, in the ease of Continental,
it is put at Rs. 40. But if this premise is wrong, then the United Kingdom
price is only Rs. 130. Sir, I heard, in the course of the speech of the
Tonourable the Finance Member, at any rate I got the impression that
the Honourable the Finance Member and the Honourable the Commerce
Member have entered into a deed of partnership, this firm of Shortt and
Codlin is going to be responsible for this Bil. The Honourable the
Finance Member turns to the Honourable the Commerce Member and
says if there is any miscaleulation in price, the Commeree Member will
reply and the Honourable the Commerce Memnber turns round to the
Honourable the Finance Member with equal courtesy and says if thore
iy any question of revenue, the Honourable the Finance Member will reply.
But both Shortt and Codlin mean the same thing, so far as I am cou-
cerned. Whoever is responsible for this, T ask if the price of Continental
steel is the same as of British steel. If so, it means that the British steel
is valued at Rs. 130 per ton, and, therefore, the fair selling price being
Ks. 170, the duty must be exactly the same on British galvanised sheet
a8 on Comtinental. That is to say, the duty must be Rs. 40. Now, it is
because of this agreement that yon have reached, this Trade Agreement
is going to be of so much bhenefit to this country, the sale of pig iron is
going to make India so much richer, that you artificially inflate the price
of British galvanized sheets and you bring it up to the level of Rg, 160
which was fixed at Ottawa for this purpose; and you say that the protective
duty should be Rs. 10. That is to say, you give a bounty of Rs. 80 per
ton teo the United Kingdom manufacturer of galvanized sheets, a bounty
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waich he does not require, if only the real cost price is taken into consi-
dgmtlon,‘ I would have no objection even to that bounty if it can be
given with undue cost. But the bounty is given, at what cost ! It
causes you a loss of 20 lakhs on this bounty which you give to the United
Kingdom producers of galvanized sheets, and, therefore, you are driven
to the necessity of levying an excise duty on the steel ingots that are manu-
factured in this country. (Hear, hear.) Is that what is called fairness ¢
You come forward and say, this is a protective Bill to protect the Indiun
industry. No, Sir. Let us be fair. Let us try to place the facts as
fully as possible before the public and come forward with an honest pro-
position that for certain reasons we must make this coneession to the
British industry. This National Federation is so powerful and it plays
such an important part that my Honourable friend hinted at the possi
bility of political calamities overtaking this country. Let us put all that
in the balance if you like, but do not say that we are having a protective
measure, because this is not a protective measure. England does not
really require that. You are giving her a hounty of Rs. 30. The proper
price of galvanized sheets is Rs. 130, and, therefore, the duty of Rs. 40
will not hit that industry.

My Honourable friend said that the United Kingdom industry should
not be penalised. Sir, my record in this Assembly has been such that
T can say with legitimate satisfaction, at any rate with perfect honesty,
that I never have been a party to penalising the British or any other
industry without any benefit to India. I said so on the last occasion in
connection with the Textile Bill, T repeat it again. I look at it from
the point of view of the Indian industry. If, against the United Kingdom,
only ten per cent. is required to protect the Indian industry, and if, against
the Continental goods, 30 per cent. is required to proteet the Indian
industry, T am willing to accept ten per cent. and 30 per cent., not because
it is Imperial Preference or anything like that, but because the Indian
industry requires that miich and no more. I am not willing to increase
the duty on United Kingdom goods to 30 per cent., merely because it
gives a theoretical satisfaction to my heart. I have quoted the duty on
British and Continental goods and somehow or other this amounts to
Imperial Preference. This sort of hitting against the United Kingdom
unnecessarily, I will not be a party to. That was the position I took up
on the last oceasion in connection with the Textile Bill. That is the pcsi-
tion which, I repeat, I am prepared to take up in conneetion with this
Bill. What is the position with reference to galvanized sheets ¢ You
have given, as I said, a bounty to the United Kingdom, and that bounty
has been paid out of the cost of the indigenous industry which is
muleted by way of an excise duty. The Honourable the Finance Member
quite rightly said ‘‘ We cannot afford to miss this amount of revenuc,
we must find ways and means by which we can make good that revenue,
and that is why I have come forward with a proposal, which T do not like,
namely, the proposal for an excise duty ’’. But why lose the revenue at
all 9 Why is this selling price of Rs. 160 fixed for British goods, whereas
it is Rs. 130 in the case of Continental goods ¥ Why not levy the same
duty on both goods and get your revenue ¥ It is not as if these goods
have been shut off. It is not as if they cannot come to this country.
Here I must say very respectfully that according to the showing of the
Tariff Board, it has certainly gone beyond the terms of reference, beyond
its legitimate duty in making this recommendation.

L26SLAD B
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Now, 8ir, I come to another interesting fact which the Tariff Board
has unearthed. In ‘calculating the loss of revenue, the Tariff Board
points out that 75 per cent. of the loss is due to galvanized sheets. The
percentage is eorrect, though perhaps actually the total amount of loss
estimated by the Tariff Board was not correct. It gives a eurious reason
why this loss of revenue should be sustained. I want to canvass that

curious reason again, especially because it has been adopted by the
Government of India. They say in the Report :

““ We have provided thut ad valorem revenue duties in almost cvery instunce
shall be ulternative to the specific duties and since the revenue derived from od calerem
dutics must vary with the prices of imports it is likely that if the present upward
trend of steel prices continues, the loss in revenue per umit of produst will be less
than we huve estimated. Whatever forecast may bhe finally arrived at, it is clear
thnt the greater part of the probable loss in revenne will be due to the proposed
reduction in the duty on galvanized sheets. We have already laid stress on the
benefit of this proposal to the agrieultural community.’’

Now, Sir, let me pause. The Honourable the Finance Member took
the cue from the Tariff Board. My Honourable friend, Captain Lal
Chand, of course an out and out enthusiastic advocate of the agrieulturists,
said that it was a great thing that the agricultural industry was being
thus promoted. My Hononrable friend, the Finance Member, said, here
is u thing which is of direet benefit to the agricultural industry, and,
therefore, that is another reason why the duty on galvanized sheets should
be reduced. ‘° When the poor have cried, Caesar hath wept ’’. What is
your reeord about the agrienltural people ? What is the reeord of the
Government of India with reference to the agricultural people ¢ If you
had possessed even an iota of that sympathy which some of ug at least on
this side of the House, like my friend, Raja Bahadur Krishnamachariar,
possess, you would not have ventured to make this recommendation. T.et
me remind you of what this very Tariff Board“&aid on a previous occasion
with reference to these aericulturists and the possibility of their being
‘benefited by a lower price for galvanised sheets ; and Dr. Mathai was a
party to this recommendation. Again, I suggest that if the Honourable
the Finance Member had taken care tc read the earlier reports, he would
not have landed himself in the position in which he finds himself today.
There they were increasing the price of galvanised sheets from Rs. 30 to
Rs. 67, directly hitting the agriculturists, The sum and substance of what
ihey say is that it will not affect the agriculturists at all. The price still
is the same as what it was in 1908 and 1912. Even with the addition
of a-67 per cent. duty, the priec of galvanised sheets remains the sanie as
in 1912, And comparing the purchasing power of the country now with
the purchasing power of the country then, it will not make any difference
to the agriculturists at all if this duty of 67 per cent. is laid on galvanised
sheets. My Honourable friend turns now and says : ‘‘ Any duty in excess
of ten per cent. is such an overwhelming burden on the poor agricul-
turisty, for whom my heart goes out, that I dare not be a party, and why
should I reject the recommendation of the Tariff Board, specially if it is
made in the interest of the agriculturists ¥ My Honourable friend,
Captain Lal Chand, is bound to get up and support me, because he and
I are common champions of the agriculturists.”” Nothing of the sort. We
kn.ow what the agriculturists have been suffering from, and let me read
“this paragraph. They point out that the two sets of agriculturists, who
will use these galvanised sheets for agricultural implements, are the jute
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growers and the paddy growers, ' With reference to the jute growers, 1
shall leave the question to any Member coming from Bengal who knows
ghe.pogltlon of the jute cultivators and who will be in a position to state
it. With reference to.the paddy growers, this is what the Tariff Board
says :

‘“We huve earefully considered the. trade returns with a view to wscertain fo
what extent the demand for galvanised sheet is. influenved by prise, It is quite
clear that the demand is a fluctuating one and depends not so mauch on price as on
industrial development, railway expansion, and the outturn and price of certain craps,
particularly jute and rice, the prevailing crops in those districts in which galvanissd
shcet is mainly used. The demnnd for galvanised sheet can frequently be postponed
and when depression exists in certain trades the domnnd faulls off. Bimilurly thé
cultivator replenishes his requirements of grlvaniged shect in those years in which
his crops are good and prices satisfactory ;’’

—Mark these words, Sir,—

‘“in yesrs of bad crops he makes no purchase however favourable the prieca, The
demand is not constant and the price of galvanised sheet docs not form the most
important factor in determining the demand even of the agrieulturist. We beliove
thercfore that the increase which we propose will cause no serious hardship.’’

1 prefer to follow the Johu Mathai of 1930 to the John Mathai of
1934, and that without making any sort of personal aspersions against
Dr. John Mathai. T invite my Honourable friend to do likewise. e will
find himself on safer ground if he does that. What is his record, what
is the record of the (Government of India, with reference to these paddy
growers 2 1 do not want to go heyond the scope of my subject, but we
know that the prices have fallen and have fallen ruinously. We have
been agitating month after month and week after week, cabling, tele-
graphing, writing, submitting memoranda, waiting on deputations, and so
on ; and this Government, which is absolutely hide-bound, which refuses
to move, which will not take note of these things, has for the last eight
months turned down every one of our requests. We wanted the importa-
tion of rice from Siam to be stopped. Nothing of the kind happened.
We wanted a duty on those imports ; nothing of the kind was undertaken.
And tons and tomns are being unloaded, and every day we are being
pestered with telegrams and letters and representations from paddy
growers, and this Government refuses to move in the matter. Iow can
1 take as an honest statement of fact what the Finance Member says,
with thiz black record which he, along with the other Members of Govern-
ment, have got, with reference to the paddy growers, that his heart gocs
out to the agriculturists, and it is only because the agriculturist wants
his implements that galvanised sheets should have this duty reduced. In
the ‘“ Viear of Wakefield ’’ there is a character who used to wuiter a
particular word as he was listening to the others from time to time, and
if you will permit it, Sir, and if Parliamentary decorum will permit it,
T would like to use it, but T am very doubtful whether you will permit it.
That is not the way in which we can be convineed of the fairness of your
proposals. Agriculturists indeed ! This Government, with its record
ghout paddy growers, with its carelessness about paddy growers time ufter
time, {alks of the agriculturists ! And even now tons and tons are being
dumped into my Presidency, and it has come to 80,000 tons now. Ths
Secretary to the Department of Education, Health and Lands sits there
impassive like the Delphic Oracle, not waking any statement or making
such dubious statements that they can be interpreted in any way. He
gave us hepes, incaleulable hopes, and we are now in August, and thowe
hopes have not materialised. And this is the Government which asks me

L258LAD 3
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to enthuse over the statement that agriculturists are being cared for and
cared for most conspicuously by the drop in the rates of proteetive duty
on galvanised sheets. But if you are so serious about conditions of agri-
culturists, may I ask you another question ! In the first place, it would
not increase the price by a pie if a duty of 40 per cent., instead of 10, is
levied, because the’ Continental price and our unfair selling price will
control prices. ‘Secondly, obviously even according to these prices, which
the Tarifft Board has accepted, there is a difference of Rs. 30 between
Continental and British goods. Then, why do you not have thc saine
proteetive duty or the same duty on Continental goods, and let the thing
freely into this country, so that the agriculturists may be satisfied and,
at least one seetion, the consumers, may be henefited, never mind what its
effeet on protection may be 2 And that was exactly what my Honourable
friend, Mr. Raju, referred to in his speech the other day, a reference
which 1 venture to think the Ilonourable the Finance Member compietely
misunderstood. The Finance Member said that Mr. Raju invited this
House to throw out the Bill. Nothing of the kind. He said, if you are
really very keen on the consmmer. if you want the conmsumer alone to he
thought of and nobody clse, then throw ount this whole measure. Let us
have at least one satisfaction that we have done well by the consumer,
irrespective of the fate what this key industry, this basic industry, this
niiitary industry, comes to. My Honourable friend thought that that was
not his statement, but that he iuvited us all to throw out this Bill without
caring for the roncequence. 1 ran assure the Ilonourable the I'inance
Member that even we on this side of the House, with the little matcrial
that we have at our disposal, with no notes, no Secretaries, and no
whispers frow departmental officials, ean use a little of our own inielli-
gence to nunderstand what is good for the country and what is not good
for the country. And believe me, we have come to the conelusion that. so
far as these galvanised sheets are concerned, to whomsoever it may be a
beneficent thing, it is not a beneficent thing for the agrieulturists and
for the industrialists of this country ; it is not a beuneficent thing for the
Government of India as it is constituted even at present.

Sir, I said that I would refer to the position of the engineering firms
12 Noox. and try to prove that the removal of the revenue duty

and the reduction of duty on fabricated steel are both
calculated to hit them very hard. And I want to establish the position
that engineering firms in this country are bound to suffer & good deal
because of these two aspects of the question. T said it was not merely a
auestion of revenue being lost to Government, but the removal of that duty
on tested structurals in eonjunction with the other proposal with reference
to fabricated steel is bound to hamper the growth of the enginecring
industry in this country. Nay, more ; it is bound to make it absolutely
impossible for them to keep up even their present position. And here let
we say quite eandidly what are the engineering firms that I am referring
10. T have not come forward merely to advocate the cause of Indian
firms in this country. Whether it is Indian or English, if it is estublished
in this country, if its outlock is confined within the geographical boun-
daries of India, I am prepared to give it assistance. That was the position
which we came to at the Round Table Conference. 1 am prepared to
‘abide by that position, and now I am advocating the cause of firms like
Braithwaite & Co., Jessop & Co.,—both English firms established in this
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eonntry, trying to do business in engineering, and which, aloug. with
Indian firwns, will be hampered if this duty is removed. They have made
plainq\'e ‘representiatinns. to the Toriff Board. It was my painful duty
last, mght, ltmd'-thnf was the only time when I could get these reports;
to go till late at night into the representations they have made. T invite
the Ionourable the Finance Member, whose heart is so sympathetic, to
go throngh some of these representations, and T invite him to go also
through the representation of the National Federation of Steel Industry
of ‘Grent Britain. He will find that these industries will be thoroughly
handicapped if this duty is removed. They refer 10 the organisation that
has Deen established in England, to the rationalisation that has taken
place in Eneland, and I now understand what Mr. James meant by
rationalisation, because from these papers 1 realise what sort of rationali-
sation they refer to—combines, trusts, getting together all the weaker wnd
stronger companies tn come to some agreement as regards the saie price for
export purposes and as regards the sale prices in England, dumping goods
into this eountry and trying to get from the home consumer the actual
cost of that dumping into this country. This is the sort of cartel that ihey
are irying to establish, and establish with the active connivance, nay. on
the recommendation and the exhortation of the Chaneellor of the English
Exchequer, Mr, Neville Chamberlain. Now, it is against these combina-
tions, these trusts, these cartels that the engineering companies in this
country are complaining. They point out instance after instance where
by & systein of grant of rebates all possibility of eompetitive prices haa
been cut out oven uncler the existing protective duties and revenue duties.
They refer to the ease of the Nerbudda bridge : they show how handieap-
ped they were hecause of the system of rebates that had been granted :
they vefer with hesitation, with fear, with growing anxiety to the pousi-
bilities of what might oecur with reference to the Howrah Bridge : they
want some assurance that a structure of that kind involving the consump-
tion of steel to the extent of 60,000 tons according to them, and 25,000 tons
aceording. to the Tariff Board Report, an undertaking: which comes, a8
they say, almost once in-a lifetime, may not go out of their hands, and
they plead and plead earnestly that the tender might be retained in the
country ; they anote chapter and verse for saying that the same motto
that animates the National Federation animates them. keeping the home
consumption to vourself, keeping the home markets to yourself. My
Tlonourable friend, the Finance Member, has been for three years there in
the latter part of his period in England : he knows what it means to Lave
the sJogan * Buy Dritish *” : he has read, I believe, the Rothermere and the
Reaverbrook press : he has read the placards that have been postad all ever
Loudon and the bigger eities in the Provinces advocating the consumption
of British goods und the use of British goods. What is our position here 1

The Honourable 8ir James Grigg : British in that connection means
Fmpire goods, inclnding India. )

Diwan Bahadur A. Ramaswami Mudaliar : But home does not mean
Emnpire, at any rate. S

The Horourable Sir James Grigg : We are talking about the word
‘ British *’. _ -' | o ke

Mr. B. Sitaramaraju (Ganjam - cum Viragapatam : Non-Muhan:

madan Rural) : Is not Empire British 1 Favs



980 LEGISLATIVE ABSEMSLY. [3rD Avg. 1934.

Diwan Baliadur A. Ramaswami Mudaliar : He must have  seen
home products being encournged, appeals to- home industries being
eneouraged and to home concerns being allowed to thrive. They refer 1o
the fact that electric towers for transmitting electricity could be manufac:
tured in this eountry cheap and that encouragement should be given to
that industry. They refer to the fact with regret that in my own Pro-
vince in eonnection with the extensior of the electric line to Cochin and
Ernakulam from the Pykara Hydro-Electric works—the contract for these
towers has gone to foreigners—foreigners in their language meaning
Britishers : of course they are foreigners, and I am glad Jessops use that
word, that Braithwaites use that word : that is the spirit which we want
Englishmen in this eountry to adopt ; make this your home and see to it
that the fortunes you are trying to get here are Indian fortunes and do
not have a soft corner always across the seas, so that we can never see
eye to eye with you : they refer to the fact that there is a danger which
has come within the last few years, a danger which is of the highest
eoncern to these engineering firms, against which they pray piteously to
the Tarift Board, to the Government of India, to Sir Joseph Bhore, the
Comumerce Member, that they may be saved from. In my younger days,
when I was, I believe, much vearer heaven than T am today.....

The Honourable 8ir Nripendra Sircar (Law Member) : It is just
the other way ¢

Diwan Bahadur A. Ramaswami Mudaliar : T am certain of another
place-—T used to look at the ceiling and think it was heaven itself ; and
when 1 was in a position to spell a few words, the first thing that 1 read
looking at the ceiling and at the girders, there was Dorman liong and
Company in big letters. And what is the position of Messrs. Dorman
Long and Company ! It is an integrated concern to use the very tech-
nical language of these iron and steel manufacturers—and they take
pride in clouding the issues by these technical words : an integrated
firm, if T may understand it in my own mathematical way, is the opposite
of a disintegrated firm : a firm which produces everything, that is to say,
from the steel ingot right down to bolts, nuts, screws and anything
possible : that is what is called an integrated firm : the integration is
complete : the last stage is reached by that firm. It is the only British
firm of that character, the only integrated firm. Dorman Long and
(ompany have established a branch in Calcutta, and, of course, yon may
realise that if these revenue duties are removed or if lower protective
duties are levied, how handicapped the other engineering firms will be as
ugainst Messrs. Dorman Long and Company. Read their memorandum
addressed to the Sceretary of the Tariff Board and to the Commerce
Member, and note their plaintive eries. 1 do not know whether it was
my friend, Mr, Sitaramarajun, who referred in the course of bhis speech
to an undertaking given by Mr. Elliott on behalf of the National Federa-
tion of Steel, an undertaking which the Tariff Board has reproduced with
great gusto and which they think meeta the situation of the case......

Mr. F. E. James : No. d
. .Diwan Bahadur A, Ramaswami Mudaliar: It does not.: meet the.
ease—that is exactly my point : T am going to prove that that under-
taking has not heen considered worth the paper on which it has been
written by Messrs. Braithwaite, Messrs. Jessop #nd-othet éngineering
firms. e
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Mr, F. E. James : The Tariff Board have said so.
Diwan Bahadur A. Ramaswami Mudaliar : They complain of the

system of rebates and refunds which was being given to these exporters
by the combination in Great Britain and Mr. Elliott admitting after the
event, as he was bound to admit, that in the case of the Nerbudda Bridge
things bhad gone a little astray and perhaps a little unfairly as against
the Indian consumer—and here I am glad to have the admission that
even British firms can be unfair occasionally when it touches their
pocket—he says that in future he will try to sce that that sort of thing
does not ocenr, and he gives an undertaking on hehalf of the industry
in the United Kingdom that no refunds will be granted for fabricated
steel work exported to India beyond what is necessary to bridge the
gap between the home prices current at the time and the establiched ex-
port price for plain materials for India. No doubt ihe Tariff Board
begins by saying that this hardly meets the case. but what is their eon-
clusion ? They say :

‘¢ 1f as 'a result of further steps in that direction it is found that the grounds

which now exist for apprehending unfair competition from the United Kingdom have
disappenred, it will be open to Government to reduce the duty to the revenue level,’’

Now, I would like to read enly a short extract from the submission
which Messrs, Braithwaite and Company have made with reference to
this undertaking, It explains the position in which the Indian enginear-
ing industry finds itself as against the organised British industry. .They

g8ay :

‘¢ This powerful national effort to recapture lost: markets is in precess cf
development (in Great Britain) and its full effects have not yet been felt in this
country. &ome jndustrial units, however, who on their own initiative anticipnted
these developments have already given us a foretaste of what is in store for us and
it is these vecent cxamples that we propose to analyse as a guide to the future.’’

Then they say :
“¢ This nrew form of attnek has developed on two paralel lines—
() extremely lower tenders in rupees for sale in India of stecel work fabricated

vut of India cntirely from foreign steel;
(b extremely low tenders in rupees for sale in India of steel work fabricated

in India by foreign firms entirely from foreign steel of their own
rolling.”’

And they wind up by saying :

¢¢ By thesc: means the whole Indian fabricating trade hus been disorganized and
in spite of the present scale of protection the Tata Iron and Btecl Compuany has been
unahle to renlise the full prices that the tariff is intended to obtain for them. The
fabricators have beon put in the unbearable position of having either to quote
heavily below cost or see the foreigner skim the cream of India’s requirewoents. Un-
Jens’ remedied without delay the persistont deplotion. of the industry’s liguid resources
will, before long, be making it impoassible to flnance its trading activities even if prices
rise ngain to an economic level. For every day that passes the industry is being
damaged. Long trained and experienced labour is being dispersed, selecied and
skilled supervisors are losing their employment, plant is wearing away without earning
‘thé money retuired for its maintonance and remewal and valuable buildings ave de:
preciating as there are no funds to repair them. Time, in this matter, is” ¢ of the
essence of the comtraet ’.’’ :

Then, Sir. with reference-to the invitation. that was ‘extended to
Messrs. - Dorman Logg‘and Co. to come to terms with these firms; they
have their own reply to give :

41t follows clearly that so long as ‘ﬂ‘ie,l“edel'avﬂ?i.l Ve .



982 ». .. LEGISLATIVE ASSEMBLY. [3rD Avuc. 1934,

|Diwan Bahadur A. Remaswanij Mudaliar.] :

--That is the National Federation of England-—
¢¢ ¢cannot in fuct prevenmt its integrated members from transferring to their ‘fabricating
shops plain materinls at prices below the controlled prices, its conditionul undertaking
to limit the export refund arrangements so as not to exceed the gup between. the
‘ Home ’ and * Export’ controlled prices is a concession which has nro wvalue to

the Indian fabricators except in so far as it limits the competition of non-integrated
British fabwicators.’’

That is to say, this concession is of no value so far as Messrs, Dorman
Long and Co. is concerned, which is an integrated firm, and which has
established its branch in Calcutta :

“‘ The Federation realises this position only too well, since it finds it necessary
to invite the Indian fabricators to respond to advances to be made by Messrs. Dorman
Long & Co., who are stated to have the intention to approach the Indian fabricators
regarding the Howrah Bridge and the future generally, and makes the suggestion

that a proprictory brand of high tensile steel may be specified by the consulling
engineers for use in the Howrah Bridge.’’

“‘ Ay regards the suggostion of Messrs. Dorman Long & Co., contained in their
memorandum that the Board should instruct us,”’

—-Thig is what they say—

‘¢ Regarding the objects of protection, may we point out that we cannot find
that any member of the Indian fabricating industry has asked for more thun an
assured home market for the industry’s output.’’

The reference ig to a memorandum which Messrs. Dorman Long and
Co. sent to the Tariff Board. While these engineering firms were crying
out for bread, when their contractors were heing deprived of their con-
tracts on aceount of rebates and so forth, Messrs. Dorman Long and Co.
had sent a memorandum ridiculing the local firms. This is what they
actually say : )

‘“ The Board should instruct us regarding the objects of protection and thut we

cannot find that any member of the Indian fabrieating industry has asked for more
than an assured market for the industry’s output. We note with great interest ’’'—

And this is what I was referring to :

‘“ that on the same page, the memorandum refers with justifiable complacency to
the embarkation by Great Britain on a policy of protection as a result of which the
Home market is assured.’’

Now, Sir, we want our home markets to be assured to our industry.
1t does not matter whether Indian firmg are carrying on the business or
European firms established in this country, and 1 venture to suggest
that the removal of the revenue duty together with the inadequate duties
on fabricated steel is going to hit engineering firms terribly, and, there-
fore, as a corollary, hit the steel producing industries like the Tata Iron
and Steel Company or other concerns like them.

1 am afraid, Sir, I have taken more time than T had intended to do,
and there are various other matters to which one can legitimately refer
to, but I shall not weary the Hotise any more. T do mot think I should
dilate on the guestion of tested and untested steel from Great Britain,—
my friend, Mr. Mody, has already referred.to it, and I hope that in the
Select Committee we shall he able to go earefully into this question. '~

Now, Sir, there is only ome other point that I ghonld like to refer
to, and unfortunately it happens to be again a point which arises out of
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the speech of my Honourable friend, the Finance Member. The Honour-
gble the Finance Member read the other day two extracts relating to the
prospects of the Tata Steel industry. One said, let me make an accurste
quotation, so that 1 may not be charged with misrepresentation,—the one
quotation ran as follows :

‘¢ The Tariff Board Report has by now been digested, and the bulls und the

bears are still undecided as to the ultimate advantages or disadvantages of the
recommendations. ’’

That was one extraect........

The Homnourable 8ir James Grigg : Read the next sentence please,
and complete the extract.

Diwan Bahadur A. Ramaswami Mudaliar : Most certainly :

¢ Ilowever it would appear that the industry will get adequate protection, which
can only be vicwed in the light of a bull point for steel shares,’’

I am glad my Honourable friend has drawn attention to it.

Then comes the extract from the Cepital, that great paper which
claims to write about commercial and industrial matters, and which cer-
tainly claims to be an expert on matters relating to the share market.
This is what it says :

¢¢ The present attitude of too large a section of the Indian Presa on the suggested
preference for the United Kingdom steel manufacture provides a case in point,”’—

a point for the sort of understanding, prejudicial, purely hiased
views whiech these Indian political agitators continuously claim to
possess ar advocate :

T do not suppose for a moment that the views there ‘exprossed will deceive
Government ns to the extent of public opinion behind them.’’ !

There is no question of deceiving the Government. Whoever has
ever heard of the Government of India being in any way influenced, much
less deceived, by views expressed in what is known.as the progressive
press in this country :

‘T hope the Members of the Legislative 'Assembly will suffer from small
dclusion from the hysterical expressions of some newspapers that ought to know
better. One would imagine that the Tariff Board’s recommendations in respect of
preferences, if accepted by Government, would seriously injure the Tata Co. or India.
This is cvidently not the opinion of holders of Tata’s ordinary sbures, which at
today’s price of Rs. 72, are actually 12 annmas higher than they were hefore the
repott was published and Rs. 18 higher than their price at the end of March, 1934.7"

Now, has the Honourable the Finance Member cared to find out
what these ordinary shares fetch by way of dividends since the time. the
Tata industry was established ¥ Let me give him . an idea of that.
In one of the nmmerous statements that Tatas have published, and the
statement happens to be one of the most valuable, the amount of divid-

end on ordinary shares is given :
1925.26 . NIl
192627 " 23 lakhs or 132 per cent.
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Then comes & penod of .unbroken prosperity to the ordmary share-
holders and to my friend, Dr. Dalal's widows :

Dividends in 1927-28 . oo N
1928-29 .. Nil.
" 1929-30 . N
v 1930-31 .. Nl
» 1931-32 .. Nl
" 1932-33 oo Ml
" 1933-34 .. [ can anllclpate

and say Aii, and I say that so long as this protection perind lasis and as
long as T ean hmmanly visualise #, the ordinary shares of Tata Co. will
never produce a dividend and are worth practically nothing............

The Honourable 8Bir James Grigg : Does the Honourahle Member
deny that these shares were quoted Rs. 16 higher than their price at the
end of Mareh, 1934 ?

Diwan Babadur A. Ramaswami Mudaliar : I do not deny that there
are a number of fools in this country. That is a self-evident proposition.

The Honourable 8ir Nripendra 8ircar : Does the Honourable Mem-
ber suggest that people who buy Tata shares are fools ¢

Diwan Bahadur A. Rameswami Mudaliar : People who buy the Tata
ordinary shares are fools, and T want the Honourable the Law Member
to think over the proposition carefully. The shares are worth Rs. 75.
Today they are quoted at Rs. 72. For the last ten years they have not
paid any dividend. There are fools and bulls who speculate, and the
wmajority of the speculators are fools, and that is the sort of speculation
that has led to the increase of 12 annas in the price of these shares.
My Honourable friend has probably, fortunately for him, no knowledge
of the share market, otherwise he might have invested in Tata ordinary
shares. But 1 can assure him that it is absolutely a waste to invest money
in Tata ordinary shares now or in the near future, and 1 shall conclude
iy speech by telling my friend, Dr. Dalal, that he can derive no consola-
tion from the fact that the Honourable the Finance Member has under-
taken to look after his widows. (Applause.)

8ir Abdur Rahim (Calcutta and Suburbs : Mubammadan Urban) :
I must admit that it has been rather diffienlt for me to make out the exaet
point of the eloquent speech of my Honourable friend. As a matter of
fact, I do not propose to deal with any detailed questions that arise out of
this Bill. hecause the Members of the Select Committee will go exhaust-
ively into those matters. All that we are now concerned with is the
prineiple involved in the Bill if we accept the motion before the
House. My friend, the Diwan Bghadur, has warned us that this ques-
tion has to be handled with a great deal of delicacy, and he has includ-
ed every one in his warning. Sir, T for one do not think that there is nn
need for plain speaking on a question of ‘this nature. I think that we
ought to understand the position .quite clearly and frankly.. Sir, at the
outset T feel a certain amount of difficulty as to what T am expected to
do on the Seleet Committee. .The Bill that we have before, ms i really
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based on excis_a dgty on ingots, and I should like to have your ruling
as to whether it will be open to us in the Select Committee to decide that
1t 15 not desirable, in the interests of the country, to have any excise
duties on the ingots produced by the .Tata Iron Company. I should
like also to know from the Commerce Member how far the execise duties
are an essential part of this Bill, and whether the protection that is
sought to be given to the Jamshedpur industry will be continued even
if we decide that it is not desirable or necessary to impose excise duties
on steel ingots. T do not know whether you are at present disposed to
give any ruling on the point, whether to decide the general question of
protection, it is open to us to consider the advisability or otherwise of
imposing an excise duty. :

Mr. President (The Ilonourable Sir Shanmukham Chetty) : What
Sir Abdur Rahim wants is & ruling whether he will he entitled in the
Heleet Committee to move any amendment for the omission of the excise
dnty on steel ingots altogether.

The Honourable Bir James Grigg ; 1 am not aware of what the rules
of order are and whether the fact that the word ‘‘ cxeise ' appears in
the title of the Bill means an acceptance of the principle of excise. So
far as that question is concerned, it is for you, Sir, and not for me. But
in so far as the Government are concerned, I may say at once that the
Government do regard the excise as an absolutely vital part of the Bill

Mr. B. Sitaramaraju : T submit, Sir, that the principle of the Bill
is merely the protection of the Tatas and the portion of the Bill which
proposes an excise cannot legitimately be regarded as a part and parcel
of the principle of protection.

Mr. Gaya Prasad Bingh (Muzaffarpur cum Champaran : Non-Muham-
madan) : Sir, I raised this point in my speech the other day, and from the
tew words which the Honourable the Law Member said on that oecasion
1 could gather that he did not regard this excise duty as forming an integ-
ral part of this Bill. .

Mr. H P. Mody (Bombay Millowners’ Association : Indian Com-
meree) : T submit that it would be extremely unfair if our support for
1eference to Seleet C'ommittee would tie us down in the matter of raising
the question of exeise in the Committee, because the Bill lumps together
the provision for the continnance of the protection and for the levy of the
excise. If it had not been so, if the two Bills had stood separateiy, and if
the exeise had been brought up independently before us, and we had refer-
red the matter to a Select Committee, then certainly we would have
been bound by the principle of the excise. But in view of this luraping to-
gether of both, I submit it wonld he very unfair if our acceptance of the
Scleet Committee motion would tie ns down to support the excise.

The Honourable 8ir James Grigg : I think there is some confusion
between a point of order and a point of policy. The point of order s
entirely for you, but on the point of poliey the Government regard II.)e ex-
¢ise ay a vital part of the Bill and would consider the loss of excise as
equivalent to loss of the Bill. ,

Diwan Bahadur A. Ramaswami Mudaliar : May I point out that, so
far as the question,of principle of the Bill is concerned, the excise duty
has heen instituted only due to an apprehension on the part of the Gov-
eroment that they will lose a certain amount of revenue.- It should be
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open to the Select Committee to show that Government need not have th at
apprehension or to find an alternative method by which that reveniic can
be made good to the Government, in which case will the Honourable the
Finance Member insist that the excise mnst be there t If they insist on
it, it can be construed possibly as a principle of the Bill. But if they do
not insist on it and the Seleet Committee or this House i is in a position to
show either that that loss cannot accrue, or to indicate an alternative
method by which it can be made good, then it is a clear case in which the
excise duty cannot be a part of the principle of the Bill.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Finance Member says that the Government consider their propossl regard-

ing the levy of an excise as a vital part of the Bill and very necessary 101'
them.

The Honourable 8ir James Grigg : Yes, Sir.

Mr, President (The Honourable Sir Shanmukham Chetty) : That
is all right, but the Chair would like somebody on behalf of the Govern-
ment to say what reply there would be to the point of order raised by
Sir Abdur Rahim. Would Government contend that the levy of the
excise duty is a part-of the principle of the Bill to which this House would
be committed by referring this Bill to a Select Committee ¥ The Chair
wants to know the opinion of the (GGovernment on that point.

The Honourable 8ir Joseph Bhore : So far as I am concerned, 1 can
only e¢ndorse what my Honourable colleague, the Finance Member has
said, namely, that we regard the excise proposals as a vital part of the
Bill. Personally, 1 do not see why, during the: course of discussions in
the Seleet Committee, it should not be open to Honourable Members to
make sny suggestion that they may like to make, but our own position
is ubsolutely definite so far as this particular question is concerned.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Chair understands the position of Government all right, but it is for
the C‘hair to decide as to what is the principle to which the House is
committing itself by referring this Bill to a Seleet Committee.  The
Chair must rule that the only principle to which this House will be com-
mitted, by referring this Bill to a Select Committee, is that the steel
indastry of ‘India requires protection. (Cheers.) 1t may bhe that in the
opinion of Government one corollary of following that policy of protee-
tion is a need for levying an excise duty to make good the loss in revenue,
but that is not the principle of the Bill. The only principle is that this
House vecognises that the Indian iron and steel industry neecds to be
protected.  (Applause.)

8ir Abdur Rahim : T am obliged to you, Sir, for the ruling which
you have given. The matter is now clear, and I do not express any opi-
nion of my own at this stage on the merits. T reserve it till I have heard
the diseussions in the Select Committee. But it is clear that it will he
open to any Member to raise the question of excise in the Select Com-
mittee, It seems to me equally clear that the Government tske thelr final
stand on the question of excise. The Honourable the Finance Momber
has said that if voun eliminate the excise duty it would be tantamount to
drovping the Bill. That being the position, T shall just make a few gen:
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cral observations on the Bill. But before I do so, I wish to add ny appre-
ciation to what has been expressed on all sides of the House, of the great
improvement in efficiency which has been effected by the present manage-
ment of the Steel Company at Jamshedpur. It is not necessary to dilate
on that point because the facts and figures given in the Tariff Board’s
-report speak for themselves. They are an eloquent testimony to the way
the munagement of this Company recognise their duties and their obliga-
tions to the public of India which has given them protection. They appa-
rertly recognise that these protective duties are not to be a permanent
burden on the taxpayers or the consuming public of this couniry, but
that the Company must, within the opportunities allowed to them, put
their house in order that the need for protection might disappear as soon
as may be practicable. With that end in view, they have considerably
reduced their costs, They have seen to it that the equipment is efficient,
and they have, above all, done their best to see that the labour employed
at Jamshedpur is contented and efficient. They have been giving effect
to the policy of Indianisation, which was one of the recommendations
made at the time the first Bill was passed, and they have made consider-
able advance in the matter of giving technical training to those who seek
employment at their works., As regards the workmen, it is one of the
most pleasing features of the activities of those responsible for the manage-
ment of these great works that their wages are on a higher leve! than in
mnst industries in this country. They are doing a great deal more than
many an industry here to look after the health and welfare of labour. In
all these respects they have undoubtedly deserved well of the country.
Their efficiency has gone up so much, that the Tariff Board thinks that
they are in a position now to recommend a considerable reduection in the
import duties. The Tariff Board has come to the conclusion that it is
quite safe to recommend a considerable reduction of import duties as the
Jawmshedpur Works will be able to hold its own without any high protec-
tive wall. At the same time, as I read the report, and it seems also to be
the opinion of Government, the Tariff Board is apprehensive that the Tatas
may establish a monopoly of steel production in India and they make no
secret of this apprehension, for in more than one place in their report
they say that such a monopoly is desirable and suggests that there
is in fact room for another steel works to be established in the country.
Most of their principal recommendations, to which very strong objection
has been taken by speaker after speaker on this side of the House, are, as
I read the report, based on this apprehension. Sir, I do not believe that
either the Tariff Board or the Government would contemplate the possi-
bilitv of the Tatas Steel Works suffering seriously. What very much
concerned the Tariff Board was that the Jamshedpur Works should not
monopolise the steel production of the country, and that other subsidiary,
fabricating industries in India may prosper, so that, the public at large
may not suffer in the long run. T for one have always advocated, and I
advocate still, that India with all its resources can be entirely self-suffi-
cient as regards the industrial requirements of the country and I would
not view with very much concern even if the Tatas did acquire a mono-
polistic position, provided the Government was in a position to see at the
game time that the public did not suffer. If the Tatas were allowed to
raonopolise the production of steel in the country, then, in that case, it
would follow as a corollary that the public should be protected and that
Government should take the power of fixing the prices of steel products.
However, that is a mere theory. As it is, the position seems to he that
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we ave faced with the question which we have to answer for ourselves,
heiv far protection should go, whether it should go far enough to enable
the 'l'atas to shut out imports from outside, whether from Britain or from
other foreign countries, or whether we should allow room for imports to
come in, so that there may be some competition with the Tatas and the
engineering firms, public utility works, the railways and the public gen-
erally may not have to pay exorbitant prices for the articles that they
require. If we are faced with that question, as the Government think that
they are faced, then we have to proceed to examine the recommendations
of the Tariff Board in that light. I have said that neither the Govern-
ment nor the Indian public would think for a moment of the contingency
or possibility of Tatas concern suffering any serious prejudice. That is
absolutely clear from the fact, that an industry like that is essentiul for
purposes of Imperial or national defence, and on that ground alone, if
nothing else, I am certain the Jamshedpur company will not be let down.
Now as regards the scheme for protection, I do not wish now to cxpress
any definite opinion on the question of abolition of revenue duty or the
imposition of excise to make up for the loss in import duties. A great
deal has been said as regards the constitutional position with respect to
both these questions. I myself do not think that any constitutional diffi-
culty is involved. The abolition or maintenance of a revenue duty must
be controlled by considerations of revenue. That is a self-evident propo-
sition, and ordinarily, supposing the Honourable the Finance Member
was presenting his Budget to the House, very few Members on this side
would think of questioning any proposal of his to reduce customs duties
or any other revenue duties. The abolition or reduction of revenue duties
is not, in itself, an evil : and certainly we on this side of the IHouse do
not think so, ordinarily. Therefore, in dealing with this recommenda-
tion of the Tariff Board, what really is at the bottom of this objection
is that the abolition of the revenue duty on certain articles has been really
recommended in the interests of certain non-Indian business houses. That
is a matter which has to be examined in the Select Committee,—whether
the effect is really to injure the Indian industry in order to benefit British
or other foreign industries. As regards the question about the excise,
as I followed the case of the Honourable the Finance Member, the posi-
tion is that there would be a very heavy reduction in the revenue if the
recominendations of the Tariff Board, regarding a considerable reduction
of the import duties and also the letting in of certain articles revenue-
free, were adopted, and that he is not in a position to give up all that
revenue at present. Incidentally, 1 may observe, that though I do not
know what the next Budget will be like, apparently, from what has been
stated by the Honourable the Finance Member, he is not very sure that
he is going to present us with a prosperity Budget next Mareh. Ie is
just fresh from England and be knows that the British Chancellor of the
Exchequer has been able to present a prosperity Budget to the DBritish
public.

Mr. President (The Honourable Sir Shanmukham Chetty) : Today is
Friday. The House will now adjourn till a quarter past two.

The Assembly then adjourned for Lunch till a Quarter Past Two .of
the Clock.
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The Assembly re-assembled after Lunch at a Quatter Past Two of the
%%m.k, Mr. President (The Honourable Sir Shanmukham Chetty) in the
“hair. : '

. '8it' Abdur Rahim : Sir, T was commenting on the faet that the
Honouruble the Finance Member does not find himself in a position to give
up uny income from the customs duties, and, therefore, he has found it
necessary to impose an excise duty on steel. I was also pointing out that;
go far as his own country is concerned, the Government have heen able
to produce a surplus budget, the actual surplus being something like 39
willions pounds. I fully recognise that my Honourable friend has prae-
tically inherited the Budget he will have to present to this House next
Febroary and he may not be in a position to do mueh to help the situation
Pimself. But I may here express a hope that he will see to it that the
cloud of depression, which seems to have lifted from Britain and other
countries, should also lift soon from India as well. He will be in charge
of our finances for the next five years and I hope that he will be in a posi-
tion to give some relief to the taxpayers and to the industrialists of this
country. (Hear, hear.) Now, I pass on to the question of the principle
involved in the imposition of the excise duty. We were very pleased to
have a very clear statement from the Honourable the Finance Member
that he is personally opposed to the imposition of such a duty on the
products of the country. This undoubtedly is the right policy. I hard-
ly know of any country which imposes an excise duty on produets of
this nature. It certainly is not in the interests either of the public or the
growth of industries that such duties should be levied. I entirely agree
with what my Honourable friend, Mr. Mody, pointed out that the cir-
cumstances in which the excise duty on sugar was imposed were of a very
exceptional nature. Though we now know that the Government are de-
termined not to give up the excigse duty in this ease, 1 do think that they
will still consider whether there is or is not any alternative to it. We
know further that some articles will be let in revenue-free. I do not
attach much importance to the question whether the Tariff Board went
out of its way to suggest that the revenue duties on certain articles should
he taken off. Apart from the general terms of reference it may be said
on behalf of the recommendation of the Tariff Board that they had to
take the entire situation into consideration. They had to comsider whe-
ther the interests of the subsidiary industries have to be protected snd
it so what is the best method of protecting those industries. The real
question we have to consider in the Select Committee iy how far the pro-
posals of the Tariff Board, as embodied in this Bill, are going to handi-
cap the steel industry, both the main industry of the Tatas, as well as
the subsidiary industries, and if so to what extent we are in a position
to remove such handicap. The scheme of protection which the Tariff
Board has adopted is quite simple. It set itself to find out first of all
the working costs of this enterprise, what are the overhead charges, what
shonld be allowed for the manufacturer’s profit and what allowanee
should be made for what is called the freight disadvantage, which arises
from the fact that it is far more expensive for the Tatas to carry their
goods to Bombay than for Britain to send her goods to that port § The
Tariff Board have also made allowance for any lag between what is called
the theoretical price and the realised price. Taking all these facts into
consideration, they have arrived at the fair selling price of Tatas goods
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at the port of Bombay. Having arrived at that figure, they have tried
to find out the difference between the landed import pr’ices znd the g‘eg
selling price, and, they have assessed the duty which they have proposed
pu the basis of that difference. That is given in Table XXIII at page 54
of the report and I find from that table that that is the method adopted
with respeet to all the articles produced in this country, rails, fish plates,

structirals, bars, plates, semis, black sheets, galvanized sheets and
slecpers,

When my Honourable friend, Mr. Mudaliar, was speaking, I got the
impression that the Tariff Board did perhaps make some sort of diseri-
mination in the case of galvanized sheets. But from the table I find
that the galvanised sheets are treated on the same footing as the other
products of the steel industry in the country. Ie has also told us the
history of galvanised sheets. He told us, for instance, what happened
at the time the Ottawa Pact was aceepted and the inference he has tried
to draw was that the proposals in the Bill will be even more adverse to
the manufacturers of galvanised sheets in the country than the proposals
that were embodied in the Ottawa Agreement. I do not wish to enter
at present upon the question of the Ottawa Agreement ;
my views on that Agreement are well known to this Tlouse.
1 held at the time that, if that Agreement in any way injures
the industrial interests of this country, we should not confirm it. But
if that Agreement also helps Indian industries, without injuriously
affecting the industries or the consumers of our country, then we should
have no objection to sueh an agreement. Shortly, T believe, a Committee
will be sitting to examine how far that Agreement has benefited India,
and 1, therefore, do not wish to say anything which might tend to pre-
judice such an inquiry. The question of galvanised sheets and the duties
that have been proposed on these articles will have to be undoubtedly
very carefully examined by the Sclect Committee because that is a very
important item amounting, I believe, to no less than about 50 per cent.
in value of the imports. If it is found that the proposals of the Bill re-
garding galvanised sheets are in any material respect going to injure
the industries here, we will have to ask the Government to reconsider
that proposal. Mr. Ramaswami Mudaliar is very strong in his suggestion
that the whole scheme of the Tariff Board is conceived in the interests of
British industries and not to protect the Indian concerns. S8ir, he used
no mild language nor any vague language in order to make his point.
That is a point which will undoubtedly be considered by the Select Com-
mittee, and, I am sure, my triend, Mr. Mody. will help us considerably
in reaching a conclusion on that subjeect. Mr. Mody was mnot so
eloquent in denouncing the greed of the British industrialists and
naturally so, but Mr. Ramaswami Mudaliar, in spite of the delicacy
with which he said a subject of this nature ought to be treated, was
certainly extremely eloquent, forcible and plain in denouncing the
proposals which in his opinion tend to favour certain British manufac-
turers, If the conclusion of the Tariff Board is correet, that the British
manufacturers are not able to sell their goods here at prices lower than
those of Tata’s, then it seems to me that in the present condition of
things it could not be said that the Tariff Board’s scheme is wrong. But
-if T followed my Honourable friend, Mr. Mody, correctly, he sees great
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dangers ahead. He is a businessman, and, it is possible, his foresight i
tpat respect might be correct. He is apprehemiv% that the Steel Fedzrff
tion 9f Britain will be able to dump their products here just as the
Continental Steel industries are doing at present according to my
Honourable friend, the Finance Member. He also says, that the danger
is such that the power given to the Governor (ieneral in Council to meet
it by emergent orders in order to make the necessary adjustments when
the import prices happen to be substantially lower than was contemplat-
ed by the Tariff Board may prove ineffective. Mr. Mody thinks that, that
power is not likely to be of much avail and, therefore, the result would
be that if the powerful Federation of the Steel industry in England so
chooses,—and it would be in their interest to do so,—it can under-sell
Tata’s in India and the protection now given to the Tata’s will prove
unavailing. As regards that point, what, I take it, the Select Committee
will have to consider is, what other alternative is open to us. The only
alternative,—and I do not know if Mr. Mody clearly suggested it,—we
shall have to counsider, seems to be whether we ought not to enhance the
duties on British production as well. I have always held the view that
business concerns, whether British or Indian, have their own method of
conducting business, and that profit is the object which they place before
themselves first and foremost, and nothing else. And if preference is to
be given to English goods, I take it that they will take the fullest ad-
vantage of it in order to capture as much of the Indian market as pos-
sible. Mr. Ramaswami Mudaliar cited to us some documents and state-
ments showing that this really was their attitude. I might have re-
ferred him also to the debates in the Parliament on questions of this
nature, and, if he looked into those debates, he would have found that
the British industrialists are anxious to preserve the Indian market as
much as possible to themselves,

On another occasion, the House will remember, when the Textile Bill
was before it and the proposal was to give the Japanese a quota, I sug-
gested that England also should be given a quota. I know my suggestion
did not find any sort of acceptance or approval from the Treasury Benches ;
but if you are going to adopt a system like this of preference, and, at the
same time, you want that the Indian industries should not be bampered
in any way in developing themselves, then I do not see how it is possible
to restrain any outside competitors from encroaching on the market of
India, as much as they are able to do. I really should like it to be explain-
ed,—I hope it will be explained to us clearly,—how such a contingency is
woing to be prevented. On the present calculations nndoubt.edly it will be
correct to say that, the margin left for outside exporters is only 28 per
cent., according to the figures given by the Tariff Board. But what
guarantee is there that that competition will l?e conﬁned only to t_hm
margin of 28 per cent. ? I think I am correet in saying,—I should like
to be corrected if I am wrong,—that many other countries have _adopted
the system of quota, and I believe some of the self-governing colonies have
given quotas to Britain also. That is what I gathered from reading the
debates in some of the Dominion Parliaments as summarised in the Empire
Parliamentary Association’s publications ; and L really do not see that you
can stop at the sort of indefinite arrangements that are proposed. You
will have to be far more precise ; you will have to adopt the same policy
towards other countries as you have adopted towards Japan. '

L258LAD ‘ e
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“Sir, 1.do not wish to take up any more timo of the House I wanted
to place before the House certain general considerations which seemed te
me to arise from the provisions of this Bill and from the speoehoa that we
have heard _upon it, The scheme of the Tariff Board ampunts to this,
stating it in'a very few words. We are prepared to concede to the Jam,
shedpur oompanv sufficient protectxon in order to meet ontside competmon.
but we are not prepared to shut ouf competition altogether, ginge there is
no other company or concern.in India which produces steel and there are
a number of other concerns which produce fabricated artieles from the steel,
either ‘produced by Tata’s or imported. The conclusion, therefore, ‘that
they have come to is that we must keep the door of competltlon open till
some ofher steel producing works are started. At the same time they hold
that the interests of the Tata’s myst be’ sufﬁcxenﬂv safeguarded ; and’ as
regards future contingencies, on which my’ Honourable friend, Mr. Mody ‘
has dwelt,—and 1 do not say they are fanciful or remote, —theyv have give
power to the Governor General in Couneil to mako tl‘\e necessary adnm-
ments. Bir, T for one do not want on prmuple to give too much powers 10
Government to be exercised in their exeeiutive capacity, but in eircum-
stané¢es of this kind. T am not prepm-ed ‘at’the momens to suggest any other
remedy. If any other remedy is suggested T am sure the Seleet Com-
mittee, and T hope Government themselves will give it thelr best consldera-
tien.

. The .Honourable 8ir -Joseph Bhore : Sir, 1 thmk it is' the general’
desire of the Honse that this measure should go to the Select Committee,
and it is, therefore, perhaps unnecessary for me to reply at any great
length, espeeislly ' as the Select ‘Committee is the forimi -in which the
really relevant issues, that have been raised; can be most suitably dis-
cussed. But, Sir, let me in the first place advert to the criticisms of the
personnel of the -Tariff--Board. I :listened with feelings of paim and
indignation to what I econceived to: be personal attacks upon the two
Indian members of the Board which was charged with the task of going
into the examination of this. question. Those two .gentleinen, 8ir, can:
afford to ignore attacks of that character ; but those who indulged in' that
personal eriticism overlooked the fact that it requires greater courage and
greater independence to sponsor what may be an.unpoputar decision than
it does to rant aud rave in support of a popular slogan. Rir, we can do
iu this country with more of the former type and less of the type which so
courageouslty shouts with. the erowd and, when there are two crowds, with
the larger.

!

The Bill, Sir, lws two aqpvets, a revenue aspect and a proteetlive
aspect.  So far as the former is concerned, my Honourable colleague, the
Finance Member, has already dealt witk lt He has shown the various
revenue implicatious and results of this measure. If, Sir, I intervena
and say a few words with regurd to that particular aspect of the. question,
it is in response to. his request that, as he has not the right of reply, T
might add anything that might be necessary to supplement his statement.
T will confine myse]f $ir, to the question of the excise duty. Qur posi-
tion is that it is only the compelling necessity. for obtaining revenue that
has made us put forward this propoual We do not intend that it should
be a permanent imposition arsyd it will be removed as soon as.financial
0on51deratmns permit. But, ‘the objections to this aveige.duty. are
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surely based on misapprehension and misunderstanding. They appear to
me 10 be two : the first is the objection 'of my Honourable friend,
Mr. Mody. " T'think he suggested that the imposition of an excise and the
levy of ‘& ‘corresponding import duty to balance ‘that excise would im-
mediately ‘result ‘in the foreign competitor swallowing the additional duty
imposed which would result in the industry having to swallow the excise.
Why the imposition of & corresponding duty to the excise should so excite
the ‘appetite and the capacity of the foreign competitor as to make him
want- to swallow something unpleasant at once T for one fail to sec.....

"My, H P. Mody : I am afraid my Honourable friend has.not inter-
preted my remarks eorrectly. - All that I said was that there was the pos-
sibility of the foreign exporter reducing his price to a eertain extent im
order to meet the countervailing duty. - I did not say that the mere imposi-
tion. of ‘the countervailing duty. would immediately result in bis coming.
down in his prices. . _

.. 'The Honourable 8ir Jogeph Bhore : 1 am very glad to see that my
Honourable friend has taken a position Which is not so uncompromising
as J thought. But T go further and I say that if the foreign competitor
could absorb the corresponding additional import duty, he couid just a§
easily have, undercut.the home industry, had there ‘been no excise and no
corresponding duty, The relative position of the two appears to me to be
absolutely unaltered by the imnosition of an excise duty and a corres.
ponding addition to the import duty. = o : '

There was some suggestion. also that this method of obtaining revenuw
places. an undue- burden upon the .censumer. All. methods of obtaining
revenue in this case involve.an attack upomn the comsumer’s pocket. Iiut
I do suggest to the House that that attack.is less serious through the method
of excise and eorresponding addition to the import duty than through the
method of a pure revenue-duty. -My Iloneurable colleague, the Finance
Member, *haa explained this view at some length and it is unnecessary for
me to dilate upon it. But'l do-not wiah it to bo understood that I am .in
favour of an excise in every case : in this case, I frankly admit, there may
be considerations which render this particular excise not am.ideal method
of taxation ; and it is for that reason, that we have made it perfectly clear
that the excise will be removed at the earliest possible opportunity when
financial considerations permit. S

But, I am primarily concerned with the protective aspect of this Bill,
and. I have been and T am nvepared to meet criticism on the basis either
that it gives too much proteciion or too little protection.

Those who think the protection too much seem to be somewhat poorly
represented in this House ; but they share one thing with the other class,
namely, the class that thinks this protection too little, they both avoid having
recourse to the aciual facts and figures of each cusc to support their con:
tention. -There have been certain geueral .-ealculations quoted by ore,
Lonourable Member of the total quantity of net proteenon-‘given to_ Ta}as..
Those calcitlations appear:to me to be open to the most serious objection.
The basis of caleulation in'a good many cases seems to Abe»'eptxraly incor-
rect: For instance, it is.quite ineorrect to say that the guantity of protec-
tion recommended, for instance, against British galvanised sheets by the
Tariff Board, was & revenpue duty : it was nothing of the kind : it was ten
rupees, nothing more. and nothing less. Again it seemns to me that it iy
=nt, correct to say that the excise duty will erme out of the pockets of the
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industry. I _have'endeavou.red to show that that statement is at any rate
4 gross exaggeration, and if I am right, it is in all probability entirely
incorrect, Take one case. Take the case of rails and fish plates. The
Government are the only buyers of rails and fish plates and the whole of
the excise duty will be passed on to the Railway Department. Then
in. making their calculations Honourahle Members must not forget. that
the Board has made it quite clear that in arriving at a fair selling price
in each case they have allowed wide and generous margins. For instance
they have allowed six per cent. as interest on working capital and 1.hes;
have allowec} a profit of eight per cent. But that is not all. Take the
case of semis. There the Board has caleulated the fair selling price at
Rs. 53 a ton. This provides for profit. Nevertheless the Board have
accepted the price of Rs. 64 a ton for the sale of semis to the Tin Plate
Company, the Wire Nails Products Company and the purchasers of billets.

Mr. H. P. Mody : Rs. 59, I think : not Rs. 53.

The Honourable 8ir Joseph Bhore : I think it is Rs. 53. My Honour-
able friend, Diwan Bahadur Ramaswami Mudaliar, indulged in a very
eloquent speech and attacked us somewhat violently. May I say that his
statement of the case in regard to galvanised sheets was a travesty of what.
I venture to submit is a fair and reasonable point of view. My Honour-
able friend, with his deep love and concern for the agriculturist, painted
in somewhat lurid language the disastrous effect of low prices on the
agriculturist ; and yet when our proposals visualise a reduction, and an
appreciable reduetion, in the price of galvanised sheets, a reduction which
in the aggregate would represent something like Rs. 48 lakhs to the con-
sumer, my Honourable friend says : ‘‘ No, we do not want it. Let the
agriculturist pay. He need not buy, he need not replenish his stoek until
agricultural commodity prices go up.’’ Surely this is a case in which
agriculturists may well say, save us from our friends. The point at issue
is a perfectly simple one. Only it has been somewhat clouded by my
friend’s rhetoric. The Tariff Board has arrived at a fair selling price for
Tata’s galvanized sheets. Is that price correct or is it incorreet ?

Diwan Bahadur A. Ramaswami Mudaliar : Tt is correct.

.The Honourable 8ir Joseph Bhore : It is correct, I am glad. Then
all that the industry can ask is that we should secure it this selling price.
I submit, Sir, that under the powers given to us under eclause 2 of this
Bill, we are in a position to ensure that that fair selling price shall not be
materially encroached upon by uneconomic competition from outside,
whether that competition is from British or from non-British sources.

My friend considered that the price of Re. 160 for British sheets leaves
the British producer a large margin of profit. That, Sir, is most certainly
not so, for, Sir George Rainy and the Ottawa Delegation were quite defi-
nitely of opinion that the figure of Rs. 160 allowed the British manufac-
turer nothing but a fair margin of profit. To suggest that he has Rs. 30
a ton up his sleeve is, to the best of my knowledge, absolutely incorrect.
1f my friend will refer to pages 35 and 36 of the Report of the Ottawa
Delegation, I think he will find that I am correct in this statement.

Sir, we have heard a good deal of the iniquity of the Tariff Board in
making recommendations which do not afford adequate protection to the
industry. Charges of inadequate protection and favouring British indus-
tries have been jawmrlri together in some confused way and hurled: agninst
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the Board. But what was the erime of the Tariff Bosrd in this pastivular
?ne ? They progeeded in the normal way in making this investigation.
As my friend, the Leader of the Opposition, has jnst pointed out, they
proceeded by ascertaining firgt the fair seling priee for the Indian produet.
They then ascertained the selling price of British eompetitive commodi-
tieg, the difference hetween the two being the extent of the protection necdad
by the 'Indian commodity. They proceeded to follow exaetly the same
procedure in regard to non-British c¢ompetitive commodities, 'and they
arrived at the extent of the protection in exactly the same way. Now, Sir,
the Tariff Board has arrived at its conclusions following the cold logia
of facts and figures and through the processes of cold arithmetic. Is it
contended that their facts and their figures ave wrong or that their
arithmetic is faulty ¢ Tf so, Sir. we are guite prepared to look into any
evidence that may he adduced in support of a contention that the facts
and the figures of the Tariff Board, and the deductions drawn therefrom,
need revision. That, 1 have no doubt, will be done in the Select Com-
mittee.

Sir, one of my friends, I think perhaps two, attempted to minimise
and belittle the value of the free entry of our pig iron into the mted
Kingdom. The reasons, 1 think, which influenced my friend, Mr. Rajn,
were firstly- that a matter of ninety thousand tons of pig iron made very
little difference to the Indian pi¢ iron manufacturers of this country.....

Mr. B. Bitaramaraju : Not so much as that. What I was
aying was, that so far ss the United Kingdom markets were eongerned,
{ could show figures which would show that the United Kingdom
markets had restricted their purchases, whereas our foreign imports
have gone on increasing. That was the point.
. The Honourable 8ir Joseph Bhore : 1 am glad to hear that that was
ny friend’s point, but T think if it was not my friend, then it was my
friend, Diwan Babadur Mudaliar, who said that ninety thousand _tons

as nothing at all—a mere bagatelle, T think my friend, Mr. Raju,
Jso raived this point, namely that our best customer was Japan. Well,
Bir, so far as Japan is concerncd, there is one crueial point to be remem-
vered, and that is that Japan is strenuously encouraging her own and her
lanchurian blast furnaces, and it is only # guestion. of time before she
vill be able to satisfy all her own requirements. My friend gave figures
n regard to the imports into Japan of Indian pig iron, but T think 1_19
ymitted to mention this significant fegture_, namely, that \vhel:enq, in
09829 and 1929-30 Jupan tuok something like 350,000 tons of pig iron,
st year, her takings were about half that quantity. That, Sir, T submit
eloquent proof of the contention that I have advanced, namely, that
e Japéncsc market is a steadily diminishing market. .It becomes all
he more important for us, therefore, to find out altgerngtxve marke_ts for
ar pig iron. 1f we could find markets for our pig iron is eas‘lllyd:g
y friend, Diwan Bahadur Ramaswami Muduhaa;,. rolls out t;: tro 98000
entences, we should have no difficulty. But, Sir, to say aa'll i
ns of pig iron is a mere bagatelle, that it means nothing até b 1: (;
hut our eyes to the actual facts of tl.le case. It may be p:arnect yth?;;v
at 20,000 tons or 25,000 tons of pig iron may mean p'rac_tlp!} y no tlh'b
Tatas, but Tatas are not the only manufacturers of pig iron in ths
’ , nufacturers of pig iron -50,000, .60,000
lountry, and for those other manut Riad) rodue
*r 70,000 tons may make all the difference betweenEcontmmn{;'3 e!:x rodue
lion and closing it down. (Applause from the European
1
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Nor, Bir, should it be overlooked that in allowing us free eutry of pig
iron into the United Kingdom, the United Kingdom is allowing us. free
entry in respect of a commodity which she manufactures herself.

Now, Sir, more than one speaker has made reference to the Board’s
recommendations that there should be little practical differentiation
between the fair selling price of tested and untested steel. That, Sir, also
is a matter which I think can more appropriately be gone into in the
Select Committee. But to those who fear that the Government proposals
will make .it possible for British importers to dump certain kinds of steel
at, uncconomic prices, I would merely say that clause 2 provides us with
the necessary powers to face a, situation of that deseription. Those powers
can and will be used, whether it is the British or whether it is the foreign
conapetitor, who attempts to upset our scheme of protection.

1 would only, in conclusion, emphasise two points : firstly, when pro-
tection has been given in pursuance of a policy of diseriminating protee-
tion, then, Sir, that proteection must be effective both against British and
against non-British rivals ; secondly, Sir, in no case should protection
be in excess of what is actually necessary. Those are the principles
which have actuated our policy in the past, and those are the principles
which will actuate our policy in the future. Sir, T ask the House to.
send this Bill to the Select Committee.

Mr. President (The Homourable Sir Shanmukham Chetty) : The
question 18 :

‘¢ That the Bill to provide for the modification and continnance of the protec-
tion aftorded te tho iron and steel industry in British India, and to impose un exeise
duty for revenue purposes upon certain steel be referred to a Seloet Committee con- -
pisting of 8ir Abdur Rahim, Mr. . P. Mody, Diwan Bahadur A. Rumaswami
Mudaliar, Mr. B. Das, Mr. 8, C. Sen, Lala Rameshwar Prasad Bagla, Mr, R. . Sarma,
8ir Hari Singb Gour, Mr, Sitakanta Mahapatra, Sir Leslie Hudson, Mr. Muhammadl
Yamin Khan, Mr. Muhammad Muazzam Sahib Bahadur, the Honourahie Sir James
Grigg, the Honourable Bir Frank Noyce, und the Mover, with instrnetions to roport*
on or heforo Monday, the 13th August, 1934, and that the number of :uewmbers whosg
presence shall be necessary to comstitute a meeting of the Committee shall Le five.”’

The motion was adopted.

Mr. President (The Honourable Sir Shanmukham Chetty) : Wha’
about the statement of business for next week ! ;

Mr. G. H. 8pence (Secretary, Legislative Department) : The list ¢
business for next week having already issued, a statement of business ha
not been prepared.

. The Assembly then adjourned till Eleven of the Clock on Monday
the 6th August, 1934. -
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